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" BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
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e j PRINCIPAL BENCH, NEW DELHI
(R ¢ FVE AUREERY
T 0 W Original Application No.677/2025
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| INTHE MATTER OF: S ..,Sg;;;g‘g
ert oganmo”bhwp
Surya Prakash Mishra ... APPLICANT
VERSUS
Ultra Tech Cement, Dalla Unit & Ors. ....RESPONDENTS

AFFIDAVIT _ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF
ORDER DATED 06.01.2026 PASSED BY THIS HON'BLE

TRIBUNAL

|, Ramesh Kumar Singh S/o Shri Bal Ram Singh, aged about
44 vyears, presently posted as Regional Officer, Uttar
Pradesh Pollution Control Board (hereinafter UPPCB),
Sonbhadra do hereby solemnly affirm and state on oath as

under:

That | in the above noted capacity am well conversant

i | with the facts and records of the present case, hence

I"'T‘;-. Re?*h i [ am competent to swear this affidavit.

\.‘. (’, yaid gp 10 & \)CLL s //

"\\‘\\_.,}’)'.‘ A /2 That by mean of the present original application (OA),
N DFU .'F"

applicant has raised a grievance against mis-handling
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of solid waste by respondent no.1-Ultra Tech Cement

at its Dalla Unit.
That, Hon'ble NGT in the above matter vide its order

dated 06.01.2026 instructed following:-

3.

« 7. Ms. Priyanka Swami, Leamed Counsel accepts
notice on behalf of respondent no.2 and Sh. Pradeep Misra,
Learned Counsel accepts notice on behalf of respondent no.5

and seek four weeks’ time to file the reply.

8. Applicant is directed to serve the other respondents

and file affidavit of service at least one week before the next

date of hearing.
9. Respondent no.5 is directed to carry out the spot

inspection and verify the facts and submit the comprehensive

report..”.

4. In compliance of above, the site inspection of above

concerned Unit i.e. M/s Uitratech Cement Limited, Unit-

Dalla Cement Works, Dalla, Tehsil-Obra, District-
Sonbhadra-231216 U.P., was carried out by Officials of

the Regional Office, U.P. Pollution Control Board,

Sonbhadra on dated 12.03.2026. A copy of inspection

report is being annexed as Annexure No. A.

“WAs per inspection report dated 12.03.2026 following

fakts came into light:-
That, above concerned unit i.e. M/s Ultratech

Cement Limited, Unit-Dalla Cement Works,
Dalla, Tehsil-Obra, District-Sonbhadra is engaged
in production of Cement , Clinker, Captive Power

_ WHRS(Waste Heat Recovery System) & Solar

2
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iv.

iX.

Power Using Lime Stone, Red Mud/lron Ore,
Gypsum, Fly Ash as raw materials.

Unit uses Coal, Pet Coke & HSD as main fuel
and RDF (Refused Derived F uel) i.e. Segregated
Plastic Waste as Alternative Fuel for production
of above mentioned products.

As per record available in this
Environmental Clearance for expansion has
issued to above Unit by MoEF & CC, Govwt. of
India vide ref. No. J-1 1011/560/2007-IAlI(i) dated

office,

been

30.03.2021.
CTO has been issued by UPPCB vide ref. No.

223703/UPPCB/Sonbhadra(UPPCBRO)/CTO
/both/SONBHADRA/2024 dated 15.12.2024.

Above. Unit have obtained Hazardous Waste

Authorization, Permission for use of Refused
Derived Fuel(RDF) from UPPCB.
Unit has submitted Compliance Status of

Conditions of Environmental Clearance as well

as Consent to Operate(CTO).

During  inspection Air  Pollution  Control

Devices/system were found established and

operational.
RDF was found stored in covered shed. &

shredder of capacity 25 were also found

installed.
For segregation of RDF/MSW Confined Space

Trommel Screen was found installed.

v
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x. Miyawaki Plantation in 1460 m* area was done
near RDF storage area.

xi. Further, to control odor generated from storage
and handling of RDF, odor Control System i.e.
Deodorizer Sprinklers, Geo textile net around
shed were found established & operational. Also
to control contamination, Bio-enzymes spraying
done on regular basis.

xii. During inspection, around RDF storage area no
foul smell found but inside RDF storage shed

very minute foul odour was observed.

As per facts found during visit, Direction/ Notice has
been issued to M/s Ultratech Cement Limited Unit
Dalla Cement Warks, Dalla, Tehsil-Obra, District-
Sonbhadra by UPPCB vide ref. no.G0231/

3o /AT0EI0370/2026 dated 23.03.2026 for proper

Transportation, Storage & Co-processing of RDF in
cement Plant as per Norms in accordance to maintain
proper Environmental health. A Copy of letter dated
23.03.2026 is being annexed as Annexure No.B.

That the present affidavit on behalf of the Uttar
Pradesh Pollution Control Board is submitted before

this Hon'ble Tribunal for kind perusal and

consideration. 6
1
Q/q,@\%\

DEPONENT
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VERIFICATION:
._ "
Verified atﬁ%.avﬂ:ﬂw?“ on this the. .

.............

2026 that the contents of above affidavit are true and correct

to my knowledge based on records and information received

and believed to be true, no part of it is false and nothing
material has been concealed therefrom.

Page 50f 5



6 Annexure No.-A

T s gRa e, T Reell § faare aRRMe toildem b

677 /2025 4 Yarer s §9M 3AegT B R, wqﬁtwm#qﬁam
feI6—06.01.2026 & U & T H |

A I 8Ra aftievur, wE feeel # faaneia yavor-
1.

A s 'R aftraRer, 7 el # A= siRfma telless w677 /2025
g yare AT 999 3regT °F WM, TTel Ife U9 o1 § UIRA ey f&Hie—06.01.2026
(1) @ g& oY f=iaa §—

"1. In this original application (OA), applicant has raised a grievance
against mis-handling of solid waste by respondent no.1-Ultra Tech Cement at
its Dalla Unit.

2. Applicant alleges that respondent no.1 is bringing the solid waste from
outside the premises and is not properly managing that waste resultantly foul
and toxic smell is emitting and health hazard and inconvenience is created to
the nearby residents.

3. Applicant further alleges that residents are facing serious life threatening
diseases due to the foul and toxic smell which is coming from respondent
no. lunit.

4. Learned Counsel for the applicant in support of such a plea has placed on
record various newspaper cutting from page 15 onwards.

5. The OA raises substantial issue relating to compliance of the environmental
norms.

6. Issue notice to the respondents.

7. Ms. Priyanka Swami, Learned Counsel accepts notice on behalf of
respondent no.2 and Sh. Pradeep Misra, Learned Counsel accepts notice on
behalf of respondent no.5 and seek four weeks’ time to file the reply.

8. Applicant is directed to serve the other respondents and file affidavit of
service at least one week before the next date of hearing.

9. Respondent no.5 is directed to carry out the spot inspection, verify the facts,
and submit the comprehensive report.

10. List on 07.04.2026...".

). S W B o ¥ O wehla Sen e s e o (afie e A
gaNd), ©cll, dediel 3NaRT, THIG—HIMg o el e el gRr faeie—
12.03.2026 @I fosar AT |

SERT A9 Jegicd W folo &1 faavor—

1.

Ia SENT q—1975 § WA ¥ S 6 o § e sren Gk @ @ AW 9§ T
WHR gRI Faiferd 3 ol of), qeR Sea 995 Ay srauery taiey fafids
ERT Harferd f&an | S 3arg af 2017 # A9d SAMe valved fafice ¥ Aayd
egesd une fofice grr aifdmreor faar |

\/ & Page 1 of §
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7. I8N ERT &= A B ©U ¥ fEfoied 3 wefRae o1 wanT fHar S 82—

Raw Material Quantity Unit

1. | Lime Stone 3.75 MTPA
2. | Red Mud/Iron Ore 0.19 MTPA
3. | Gypsum 0.175 MTPA

(Chemicals & minerals)
4. |Fly Ash 1.23 MTPA
5. Sweetener 0.40 MTPA
6. |Coal 0.65 MTPA
7. | Pet Coke (as feed Stock) 0.30 MTPA
8. | Alternative Fuel and Raw 5 to 10% %

material (AFR) J

Fa § fyefaRead S &1 Idred fear S a—

Sr. Product Capacity Unit
No.
1. Cement 3.5 MT/Year
2 Clinker 2.5 MT/Year
3. | Captive Power 30 MW
4. | WHRS 13 MW |
5. | Solar Power 8.5 MW

IO fieier @ Sared oq 02 A X B, 02 T Prel A T 02 AT eq fed
(&mTaT 2550 e /fa7 Td 5100 e /f3) wnfia €1

I § Wi &1 Sared faeex, e Ud v U @l I Ud fAfdET v fean
ST 2| Wi asfeT wive # 300 /el &Hal @ 02 7 dfc | Td 240
S/ 9UeT §9AT BT 01 T afel el e 2 |

S ¥ 30 Wrdfe @HaT @7 dficd UfaRk wive Wit B R wWg dfger (125
T /9ven) ¥ o @ w9 § Srae & W@ B 9 2| der # e 1 sifa R
ScioH # ifdgere Nex SO2 TG NOx @ Wad AU &g A(Telg Hergerd R
HireRT Rivew varfa & o Hodiodiodo » TR X fid

SElT § UelE U D WUSRUN B 450 T &1 @ 02 T UG 3000 T &HAT B 02 AT
rgal T T

mﬁm%?mﬂw%gzzoooeammmHﬂws?ﬁqaaoooomﬁﬁﬁﬁ

e § =W &7 YUSRY Bas U B AN [BUT Ol §| IAT A 03 AT BA HIR

@ve @i § |
L \/ Page 2 of §



o AR YUY fARE=vT Fawen &1 fdavor—

1, g@1s # T e oy yguer gl R wefia arg gquer e @aven @ faawo

fertaq 8—
Sr. Air Pollution Source Type of Fuel Air Pollution | Stack Height
No. Control System (m)

(APCS) ]

1. | Raw mill+ Kiln-1 Coal Bag House 75

2. | Raw mill+ Kiln-2 Coal/RDF Bag House 110

3. | Coal Mill-1 NA Bag Filter 77

4. | Coal Mill-2 NA Bag House /)

5. | Cement Mill-1 NA Bag Filter 20

6. | Cement Mil-2 NA Bag Filter 20

7. | Cement Mill-3 NA Bag Filter 53

8. | Cooler-1 NA ESP 55 |

9. | Cooler-2 NA ESP 62

10. | CPP Boiler Coal ESP 75

11. | DG Set (10.86 MW) HSD Acaustic Enclosure 45

12. | DG Set (10.86 MW) _ HSD Acaustic Enclosure 45

) Prel HYR I W S B FTI 2q % hogexy w©fid 8| SE g1 WgfIfe gHe
& FrEw B T &1 fosdE fear ST € |

3 TR wd ST B forg SanT § Addrges Wit #efE @1 RN far o & |

4 S TISH W@F B BIR A dellos FR de o A ¥ fAd d9 SR fhar S
3| ST B A RueR W S @ g ¥y diex Reefe Ren wifia 2

5. SEFT ERT T0U0SI0TF0 UHiees UANTENAT HEW O0UH0 gl od Wiofdlo, I
(eRamoN) & WA QA AE-HRAY, 2026 ¥ S H wnfUa wAed AR (@9 w=n—10)
$wdﬂwa§mwa§mmmu@ﬁaﬁmﬁ%|maﬁmmmﬁﬁ

SETerPl @ AT APl B ooy urdl Y | fveier s Werd 8 (Herrie—2) |

o e WU a0 eawen & fdavor—

1.

SENT ¥ el B TR TR FEeE Td Aieifie wmie § diaeR WS, SotHo wive
vd arex RudfenT § frar Sar €1 eNel WaIoH ¥ Wifva afed @ YETDRT ¥Y 800
ﬁioaﬁo/ﬁﬂm%ﬁam;ﬁeﬁawwﬁﬂﬁ,mﬁﬁma%WWW

| vEodiofo & YEIET Y W B W oI $1 A e /@IS H N

fepar ST B 1

w00 & YL SIEAE BN T HA PR A Prafer, Soso wgr
A, IR & gERTETEr ¥ faveor exwy T, faEene s Werd € (§ere-3) |
RITAYYT ARATR T YA AS] & A0 I T |
G@W#@o@o@g%mqﬁfm@r@m%g@aﬂw%@m HoUeloslo
g @ e fie wfid &) YRerdoe ¢ e gEipa SoEE o I
AT ¥ A o 2] PR & Wi seife SoEe fFeaiRa B g el ur

|
L \/ Page 3 of 5
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o Al / HeAfadl &I faavor—

L.

wfeeeiiy Wigft — Sa §ERice Wi wive A9d degied e o @l fadi@dr — 20
¥ 35 Ao /a4, di<—05 ¥ 35 Hoed/ay, Hodlodlo—27 ¥ 30 AUMERE & &l
fRR T4 S<YOTHOIROTHO—13 HIdic & YU = WA, 99 U@ Sfarg gRad
HHTeT, AR WRBR gRT THid—J-11011/560/2007-1A 11(i) foT®—30.03.2021 X1 wataweiig
wWiepfcr Fid & (Hera—4) |

ey weaf—vsy i€ @& WaH  6w@u—122772 / UPPCB/Sonbhadra(UPPCBRO)/CTE/
SONBHADRA /2021 feid—19.052021 @ Az @ @ vomoenef weafy 8g fld @

(Hermia—a.1l

e Sd/ag-I58 de @ WeH  Nia-223703 / UPPCB/Sonbhadra(UPPCBRO)
CTO/both/SONBHADRA /2024 faiie—15.12.2024 & ARz @ | WgHfa(Sier vd a1g)
fReie—31.12.2029 TF @ 3@® &g fid 8 (Fer=ia—s5) |

uReFeHy SURME UIRGR-Sh 9EN @ Ui 4§ & §eH  H0-24694 / UPPCBY/
Sonebhadra(UPPCBROYHWM/SONBHADRA/2024 falc6—04.07.2024 & #TEzH ¥ gR¥dmeHa
SURTe TG o QRIS @ WUSY, ¥USRY, SraucyE Ud H-HRRTT g uREHeHI
SR gIRIBR fAie—04.07.2029 dd @) A 2q frfa s(cTd—6) |

Refuse Derived Fuel (RDF) & TGN @Y IFF-Sdd Sl P Y dle TEGTH B
UHH—TH 53944 / H—9 /ag—23 /2015 fQiH—09.01.2015 GRT ST ST H verfug A<
fher & AT 8 Ugd S B WII—T YERID Su- B ©U H A9 soied dve  Tyre
Chips/Refuse Derived Fuel (RDF) @ U1 ®! 3rAfd Y& &1 741 &(@errd—7) |

Wmaﬁﬁa?m/méaﬁﬁﬁm—wwﬁaﬁmaﬁmzﬁ
RRRSZ WEI—PR-18-UTT-01AAACL6442L-24  faiH—18.012024 ERI WiRed IR &
QAU / GERBRYT BY TofiaRel FAO-uA e fear war § e SEd &Hdan
2500000 TPA f¥rd g(Her-id—8) |

ARAT-31S N TRty PRI TN TRy STel /1Y Dl e T AT

ki ; .
Ud D T B, ST b G B e—9) |

e RDF (Refused Derived Fuel) @ HUSRY Ud YN fhd oM & way ¥ faavor —
o w0 Ut &R aifdievr, 7S fieel g1 WRA SMewr fadid—06.01.2026 & 3JUTel H RDF

® YUSRY & B fAKE & SR U T e freaq 8-
i. SN gRT RDF (WRed d%€) &7 SYANT Alternative Fuel & ®©7 H fbar @rar 2
ii. Q@M § RDF @ 9USRU & &HAI-5000 HIfgd 27 & | RDF B dds < # HoeiRd

foran Srer @

iii. 3P g TR FEl (T @8, IRORT § WRRN ) 9 9fiee  DRY RDF
Fae drgdl @ ATYH W UTw fHar Srdr g |

iv. el # RDF @ 3fET 8 ®as o< # 25 odlov=o &7dT &1 UH e SIS
T § |

V. gﬂhﬁm)wmswzﬁqwégwm%ﬁ?mﬁmﬁmﬁw)w@a
|

vi. SE gR1 RDF #eRaa @ a1 /2fbr den weRaa Rare &1 yee SAP
ATFEIIR & ARTH ¥ fhar oirdr )

L Q, Page 4 of 5
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Viil.

1X.

x.
Xil.
Xiil.
Xiv.
XV.

XVI.

10

ST g UG ) TR SAP €Tl & IER AE BRAN-2026 A 6572.820 MT
%1 RDF W< fohan a7 2 (Eeried—10) |
Wwa%mwammrrramaﬁ—zozaﬁs’wa‘swﬁm—zzsﬁw
Td RDF-5609 MT @Ud fosar ar 2 |

HUGRY W AE RDF &1 URGET Fge RR deC & gN el bl &
S_Bex 75 T £ qu el we @ A QN A Pl B WY B B
w7 ¥ AT o i &

el fret ¥ Riidy SR @ By W Sed AT (ST 1000 C) &
qqﬂﬂ(HotAir)mammﬁﬂmﬁ%@ﬁ-aﬁﬁmmmﬁwm%
T Sad @ IR Bl Alternative Fuel @ 9 % RDF &I 1 JanT fhan e & | Hot Air
%1 GANT Waste Heat Recovery Systemﬁ fobar S 21
RDF%W@WW%W%@%ﬁﬁmW%W%&
nﬁé|w$a%ﬁaﬁneodoﬁmrmmégmaava%wwmﬁa%|
RDF@Wa?aam%qsm-EnzymesmﬁtrﬁHWﬁmm%l

RDF ¥USRY ®[d & G-I 1460 TR dFwe ¥ AWl ugfa | (AT
3ooom)qWﬂmmW%|mﬁmﬁﬁm$wwww
arfRae ol &1 oy o S grr T4 |

Fré & A g P aEer) guTe o9 § et o |
ﬁﬂm%wmwm(am‘%)ﬁwmm—w%aﬁﬁ@w
o T8 T TR | S W B Ay e A § g urd

frderr @ W RR W Bl W 8

o IRYfI /G / EEgfa-

SREER Gl Ble @ i gor ¥ ifie W Ay ggwr MR

W/Wwﬁwwamw%wéqwﬁﬁwwmﬁ
waifere gl A, T RDF & TRee, MERY @ I AR R /R el gr
RDE & 9 TI-PET Wet/Unsegrregated MSW 3f¥ fdl W & oo WRag Art /g1
oReR § g @ra B EIad B |

o 999 3 gReTd RDF/MSW & TRaE @ THY TAT IBTS URER H segregation fbd

ST B Bk ROy A e g AR mawe Ru-fda & 9 @ wwly o

ol 21

b
o .
}}/,s,os-" " Q/j 4,\'*\

v
(Sfoveo ferar) (amRo0 R¥E)
Herd JataRY g, & e,
Jo%0 yeguu R 41, 050 HgyYr fE A,
g | e |
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Site Photographs of RDF/Plastic Waste Storage & Shredding Unit (Capacity of 30
TPH of M/s Ultratech Cement Limited (Unit-Dalla Cements Works, Dalla, District-
Sonbhadra inspected on dated 12.03.2026

Shredder

A\ \\“ !

Latitude: 24.452178
Longitude: 83.039824
Elovation: 207.2:1.3 m

racy: 1315 m » e
ime: 12-03:2026 1244 i
[Nota: M traTech Cement |

'y

kb UL th

Screening Raw-Refused Derived Fuel (RDF)

Page 1 of 2
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7

S ol o

Bioenzymes spraying on Shredded-Refused Derived Fuel (RDF) Deodorizer Sprinkler System

Ls de83039875
Elevation: 207.2315.4 m

Accuracy: 12.68 m

(Time: 12-03-2026 12:48

INote: UltraTech Cament Ltd Works

Transportation of RDF through conveyers Pre-heater of

kiln

Page 2 of 2
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Annexure No.1

Item No. 04 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 677/2025
Surya Prakash Mishra Applicant
Versus

Ultra Tech Cement, Dalla Unit & Ors. Respondent(s)

Date of hearing: 06.01.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
Applicant: Mr. Ashish Chaubey & Mr. Avinish Kr. Saurabh, Advs. for Applicant

Respondents: Ms. Priyanka Swami, Adv. for R - 2 (Through VC)
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for R - 5

ORDER

1. In this original application (OA), applicant has raised a grievance
against mis-handling of solid waste by respondent no.1-Ultra Tech Cement

at its Dalla Unit.

2. Applicant alleges that respondent no.1 is bringing the solid waste
from outside the premises and is not properly managing that waste
resultantly foul and toxic smell is emitting and health hazard and

inconvenience is created to the nearby residents.

3. Applicant further alleges that residents are facing serious life
threatening diseases due to the foul and toxic smell which is coming from

respondent no.lunit.

4. Learned Counsel for the applicant in support of such a plea has

placed on record various newspaper cutting from page 15 onwards.
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5. The OA raises substantial issue relating to compliance of the

environmental norms.

6. Issue notice to the respondents.

7. Ms. Priyanka Swami, Learned Counsel accepts notice on behalf of
respondent no.2 and Sh. Pradeep Misra, Learned Counsel accepts notice

on behalf of respondent no.5 and seek four weeks’ time to file the reply.

8. Applicant is directed to serve the other respondents and file affidavit

of service atleast one week before the next date of hearing.

9. Respondent no.5 is directed to carry out the spot inspection and

verify the facts and submit the comprehensive report.

10. List on 07.04.2026.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
January 06, 2026
Original Application No. 677/2025
JG.

39



Annexure No.2

CIN No. :U74220HR2011PTCOB5756

J M. EnviroLAB Pyt

L1o

Recognized by CPCB under EP Act-1986, Certified by 150-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCW/ST/01 Report No. JME/ST/260207021
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil
at SH-5, Post- Dalla, Reporting Date 10/02/2026
District- Sonebhadra, Uttar Pradesh Analysis Completion Date: 10/02/2026
Analysis Start Date: 07/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 07/02/2026
Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 05/02/2026 (11:50 to 12:50 Hrs.)
Sampling Location & Code Raw Mill + Kiln ESP Stack Unit-I
Sampling Duration (Minutes) 60.0
Stack Attached to Raw Mill + Kiln Stack
Make of Stack Iron
Diameter of Stack 3.25m
Height of Stack
(i)From the source of emission -
(ii)From roof level -
(iii)From Ground Level 75.0m
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any ESP
Operating Condition at the time of Sampling On Load
Type of fuel Used Coal/Pet Coke
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 25.0
Temperature of Stack Gases - Ts (°C) ¢ 170.0
Velocity of Stack Gases (m/sec.) ¢17.21
Flow rate of PM (LPM) : 20.0
Flow rate of Gas (LPM) : 2.0
Volumetric Flow (Nm3Hrs.) : 336680.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM, NOx, SO2
TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
1 Particulate Matter IS 11255 (Part - 1) 17.8 mg/Nm? 30

2. Oxides of Nitrogen (as NO2)
3. Sulphur Dioxide

IS 11255 (Part-7)
IS 11255 (Part - 2)

576.0
BDL (DL 5.0)

mg/Nm? 1000
mg/Nm?3 100

Note: BDL — Below Detection Limit, DL - Detection Limit

Rt e Page 1 of 1

i . R _,/‘-';“
Reviewed & Authorized by

Chec
Sita Ram Yadav

MNapnal q h YC’:’a‘!

Note:

1. This test report pertains solely to the tested sample as received.

2. This report shall not be reproduced without in full.

3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.

4. The sample will be destroyed after the specified retention period unless prior instructions are received.
5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

fadad = BN Re ponﬁ.
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J M EnviroLag Pyt Lo

Recognized by CPCB under EP Act-1986, Certified by 150-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India

E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCWIST/02 Report No. JME/ST/260219022
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil
at SH-5, Post- Dalla, Reporting Date 23/02/2026
District- Sonebhadra, Uttar Pradesh Analysis Completion Date; 23/02/2026
Analysis Start Date: 19/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 19/02/2026
Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 16/02/2026 (14:40 to 15:18 Hrs.)
Sampling Location & Code Raw Mill + Kiln RABH Stack Unit-I|
Sampling Duration (Minutes) 38.0
Stack Attached to Raw Mill + Kiln Stack
Make of Stack Iron
Diameter of Stack 4.20 meter
Height of Stack
(i)From the source of emission L -
(ii)From roof level D .-
(iii)From Ground Level 110.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any Bag House
Operating Condition at the time of Sampling On Load
Type of fuel Used Coal/Pet Coke
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 28.0
Temperature of Stack Gases - Ts (°C) 152.0
Velocity of Stack Gases (m/sec.) 12.70
Flow rate of PM (LPM) 36.0
Flow rate of Gas (LPM) 2.0
Volumetric Flow (Nm?3/Hrs.) 409282.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM, NOx, SO2
TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
1. Particulate Matter IS 11255 (Part-1) 18.3 mg/Nm?® 30
2. Oxides of Nitrogen (as NO2) IS 11255 (Part-7) 542.0 mg/Nm? 800
3. Sulphur Dioxide IS 11255 (Part - 2) BDL (DL 5.0) mg/Nm? 100

Note: BDL — Below Detection Limit, DL - Detection Limit

ed by

Note:

1. This test report pertains solely to the tested sample as received.

ek Singh Yaday

2. This report shall not be reproduced without in full.
3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.

4. The sample will be destroyed after the specified retention period unless prior instructions are received.
5. All disputes are subject to the exclusive jurisdiction of Gurugram only.
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CIN No. :UT4220HR2011PTCO85756

Lo

J M. EnviroLAB Pyt

Recognized by CPCB under EP Act-1986, Certified by 1S0-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCW/ST/03 Report No, JME/ST/260204001
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil
at SH-5, Post- Dalla, Reporting Date 07/02/2026
District- Sonebhadra, Uttar Pradesh Analysis Completion Date;  07/02/2026
Analysis Start Date; 04/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 04/02/2026
Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 03/02/2026 (10:40 to 11:16 Hrs.)
Sampling Location & Code CPP Boiler Stack
Sampling Duration (Minutes) 36.0
Stack Attached to CPP Boiler
Make of Stack Iron
Diameter of Stack 2.20 meter
Height of Stack
()From the source of emission --
(ii)From roof level -
(iii)From Ground Level 75.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any ESP
Operating Condition at the time of Sampling On Load
Type of fuel Used Coal
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 25.0
Temperature of Stack Gases - Ts (°C) 158.0
Velocity of Stack Gases (m/sec.) 16.38
Flow rate of PM (LPM) 42.0
Flow rate of Gas (LPM) 2.0
Volumetric Flow (Nm®/Hrs.) 132110.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM, NOx, S0O2, Hg
TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
Particulate Matter IS 11255 (Part — 1) 19.3 mg/Nm?3 50
Oxides of Nitrogen (as NO2) IS 11255 (Part-7) 319.0 mg/Nm?3 450
Sulphur Dioxide IS 11255 (Part - 2) 435.0 mg/Nm? 600
Mercury US EPA Method 29 BDL (DL 0.02) mg/Nm? 0.03

Note: BDL — Below Detection Limit, DL - Detection Limit

Daﬁgel?k SRRARY adav

Note:

1. This test report pertains solely to the tested sample as received.
2. This report shall not be reproduced without in full.
3. Any discrepancies In this test report must be brought to our attention within 7 days from the date of issue.

4. The sample will be destroyed after the specified retention period unless prior instructions are received.
5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

* el of Repor*™®
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Sita Ram Yaday




CIN No. :U74220HR2011PTCOB5756

J M. EnviroLaB Pvt L1b

Recognized by CPCB under EP Act-1986, Certified by 1SO-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-1V, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TESTIRERORT;

Sample Number JME/DCW/ST/04 Report No. JME/ST/260219002
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil
at SH-5, Post- Dalla, Reporting Date 23/02/2028
District- Sonebhadra, Uttar Pradesh Analysis Completion Date: 23/02/2026
Analysis Start Date; 19/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 19/02/2026
Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 16/02/2026 (10:35 to 11:35 Hrs.)
Sampling Location & Code Cooler ESP Stack Unit-I
Sampling Duration (Minutes) 60.0
Stack Attached to Cooler Stack
Make of Stack Iron
Diameter of Stack 2.44 meter
Height of Stack
(i)From the source of emission --
(iFrom roof level -
(iii)From Ground Level 55.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any ESP
Operating Condition at the time of Sampling On Load
Type of fuel Used =
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 27.0
Temperature of Stack Gases - Ts (°C) 179.0
Velocity of Stack Gases (m/sec.) 13.43
Flow rate of PM (LPM) 17.0
Flow rate of Gas (LPM) --
Volumetric Flow (Nm®/Hrs.) 143139.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM
TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
1. Particulate Matter IS 11255 (Part — 1) 21.1 mg/Nm? 30
Page 1 of 1

1. This test report pertains solely to the tested sample as received.

2. This report shall not be reproduced without in full.

3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.
4. The sample will be destroyed after the specified retention period unless prior instructions are received.

5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

“End of Repori*®




J. M EnviroLaB Pvt L.

Recognized by CPCB under EP Act-1986, Certified by 150-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCWI/ST/05 Report No. JME/ST/260207003
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil

at SH-5, Post- Dalla, Reporting Date 10/02/2026

District- Sonebhadra, Uttar Pradesh Analysis Completion Date: 10/02/2026

_\y’adav

Revif?#gq‘;g‘;i

Analysis Start Date: 07/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 07/02/2026

Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 05/02/2026 (09:40 to 10:40 Hrs.)
Sampling Location & Code Coal Mill Bag House Stack Unit-|
Sampling Duration (Minutes) 60.0
Stack Attached to Coal Mill
Make of Stack Iron
Diameter of Stack 1.10 meter
Height of Stack

(i)From the source of emission -

(ii)From roof level --

(ii)From Ground Level 59.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any Bag House
Operating Condition at the time of Sampling On Load
Type of fuel Used -
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 24.0
Temperature of Stack Gases - Ts (°C) €6.0
Velocity of Stack Gases (m/sec.) 10.33
Flow rate of PM (LPM) 17.0
Flow rate of Gas (LPM) -
Volumetric Flow (Nm3Hrs.) 28464.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM

TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
Particulate Matter IS 11255 (Part — 1) 19.2 mg/Nm3 30
Page 1 of 1
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1. This test report pertains solely to the tested sample as received.

2. This report shall not be reproduced without in full.

3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.
4. The sample will be destroyed after the specified retention period unless prior instructions are received.

5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

“End of Report*®




CIN No. :U74220HR2011PTCO85756

JM EnviroLag Pvt Lo

Recognized by CPCB under EP Act-1986, Certified by 1SO-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCW/ST/06 Report No. JME/ST/260207023
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil
at SH-5, Post- Dalla, Reporting Date 10/02/2026
District- Sonebhadra, Uttar Pradesh Analysis Completion Date:  10/02/2026
Analysis Start Date: 07/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 07/02/2026
Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 04/02/2026 (12:10 to 12:51 Hrs.)
Sampling Location & Code Cooler ESP Unit-Il
Sampling Duration (Minutes) 41.0
Stack Attached to Cooler Stack
Make of Stack Iron
Diameter of Stack 4.20 meter
Height of Stack
(i)From the source of emission -
(ii)From roof level -
(iii)From Ground Level 62.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any ESP
Operating Condition at the time of Sampling On Load
Type of fuel Used -
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature - Ta (°C) 24.0
Temperature of Stack Gases - Ts (°C) 157.0
Velocity of Stack Gases (m/sec.) 11.87
Flow rate of PM (LPM) 39.0
Flow rate of Gas (LPM) -
Volumetric Flow (Nm3/Hrs.) 419211.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM
TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
1. Particulate Matter IS 11255 (Part — 1) 20.5 mg/Nm? 30
Page 1 of 1
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1. This test report pertains solely to the tested sample as received.
2. This report shall not be reproduced without in full.
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3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.
4. The sample will be destroyed after the specified retention period unless prior instructions are received.
5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

“End of Repor{*®




CIN No. :U74220HR2011PTCOBST56

J M. EnviroLas Pyt L1D.

Recognized by CPCB under EP Act-1986, Certified by 150-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCW/ST/07 Report No. JME/ST/260207004
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil

at SH-5, Post- Dalla, Reporting Date 10/02/2026

District- Sonebhadra, Uttar Pradesh Analysis Completion Date; 10/02/2026

fﬁF i

Analysis Start Date: 07/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 07/02/2026

Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 06/02/2026 (09:50 to 10:50 Hrs.)
Sampling Location & Code Coal Mill Bag House Unit-ll
Sampling Duration (Minutes) 60.0
Stack Attached to Coal Mill
Make of Stack Iron
Diameter of Stack 1.40 meter
Height of Stack

(i)From the source of emission -

(ii)From roof level -

(iii)From Ground Level 77.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any Bag House
Operating Condition at the time of Sampling On Load
Type of fuel Used -
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 25.0
Temperature of Stack Gases - Ts (°C) 70.0
Velocity of Stack Gases (m/sec.) 12.47
Flow rate of PM (LPM) 19.0
Flow rate of Gas (LPM) -
Volumetric Flow (Nm3/Hrs.) 55028.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM

TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
Particulate Matter IS 11255 (Part - 1) 20.5 mg/Nm3 30
Page 1 of 1

&wed & Authorized by
am Yaday

1. This test report pertains solely to the tested sample as received.
2. This report shall not be reproduced without in full.

3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.
4. The sample will be destroyed after the specified retention period unless prior instructions are received.
5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

“End of Repor*®




J M EnviroLaB Pyt Lo

Recognized by CPCB under EP Act-1986, Certified by 1S0-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-1V, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCW/STI/08 Report No. JME/ST/260214025
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil

at SH-5, Post- Dalla, Reporting Date 17/02/2026

District- Sonebhadra, Uttar Pradesh Analysis Completion Date: 17/02/2026

Analysis Start Date: 14/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 14/02/2026

Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 12/02/2026 (10:30 to 11:30 Hrs)
Sampling Location & Code Cement Mill- 1
Sampling Duration (Minutes) 60.0
Stack Attached to Cement Mill
Make of Stack Iron
Diameter of Stack 0.90 meter
Height of Stack

(i)From the source of emission -

(ii)From roof level -

(iii)From Ground Level 20.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any Bag Filter
Operating Condition at the tlme of Sampling On Load
Type of fuel Used -
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 26.0
Temperature of Stack Gases - Ts (°C) 54.0
Velocity of Stack Gases (m/sec.) 5.11
Flow rate of PM (LPM) 20.0
Flow rate of Gas (LPM) -
Volumetric Flow (Nm3/Hrs.) 14321.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM

TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
1. Particulate Matter IS 11255 (Part—1) 18.2 mg/Nm? 30
Page 1 of 1

1. This test report pertains solely to the tested sample as received.

2. This report shall not be reproduced without in full.

3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.
4. The sample will be destroyed after the specified retention period unless prior instructions are received.

5. All disputes are subject to the exclusive jurisdiction of Gurugram only.
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J M. EnviroLaB Pyt L.

Recognized by CPCB under EP Act-1986, Certified by 1S0-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-1V, Gurugram, Haryana, India

E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCWIST/09 Report No. JME/ST/260214005
Name & Address of M/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil
at SH-5, Post- Dalla, Reporting Date 17/02/2026
District- Sonebhadra, Uttar Pradesh Analysis Completion Date: 17/02/2026
Analysis Start Date: 14/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 14/02/2026
Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Tea
Date of Sampling & Time 12/02/2026 (14:45 to 15:45 Hrs)
Sampling Location & Code Cement Mill- 2
Sampling Duration (Minutes) 60.0
Stack Attached to Cement Mill
Make of Stack Iron
Diameter of Stack 0.90 meter
Height of Stack
(i)From the source of emission -
(ii)From roof level -
(ii)From Ground Level 20.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any Bag Filter
Operating Condition at the time of Sampling On Load
Type of fuel Used -
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 29.0
Temperature of Stack Gases - Ts (°C) 65.0
Velocity of Stack Gases (m/sec.) 5.50
Flow rate of PM (LPM) 21.0
Flow rate of Gas (LPM) -
Volumetric Flow (Nm®Hrs.) 14913.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM
TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
1 Particulate Matter IS 11255 (Part — 1) 17.4 mg/Nm? 30
Page 1 of 1

1. This test report pertains solely to the tested sample as received.

2. This report shall not be reproduced without in full.

3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.
4. The sample will be destroyed after the specified retention period unless prior instructions are received.

5. All disputes are subject to the exclusive jurisdiction of Gurugram only.

"=nd of Re;’,\g;fbo




CIN No. :U74220HR2011PTCOB5756

J M EnviroLaB Pyt L.

Recognized by CPCB under EP Act-1986, Certified by 150-9001:2015, 14001:2015 & 45001:2018

Reg. Office & Lab. : 424, Ground Floor, Udyog Vihar Phase-IV, Gurugram, Haryana, India
E-mail: jmenvirolab@hotmail.com www.jmenvirolab.com

TEST REPORT

Sample Number JME/DCWI/ST/M0 Report No. JME/ST/260207306
Name & Address of Mr/s. Ultratech Cement Ltd. Format No. 7.8 F-03
Unit (Unit- Dalla Cement Works) Party Reference No. Nil

at SH-5, Post- Dalla, Reporting Date 10/02/2026

District- Sonebhadra, Uttar Pradesh Analysis Completion Date: 10/02/2026

Analysis Start Date: 07/02/2026
Sample Description STACK EMISSION MONITORING Receipt Date 07/02/2026

Client Representative (Name & Designation) Mr. Mohd. Moinuddin (AGM)
Sample Collected by JMELPL Team
Date of Sampling & Time 04/02/2026 (15:40 to 16:40 Hrs.)
Sampling Location & Code Cement Mill- 3
Sampling Duration (Minutes) 60.0
Stack Attached to Cement Mill
Make of Stack Iron
Diameter of Stack 1.55 meter
Height of Stack

(i)From the source of emission -

(ilFrom roof level -

(iii)From Ground Level 53.0 meter
Operating Schedule (Hrs./day) As per Requirement
Purpose of Monitoring Regulatory Requirement
Control Measure if Any Bag Filter
Operating Condition at the time of Sampling On Load
Type of fuel Used -
Meteorological Condition Clear Sky
Instrument Code JME/SMK/01/14
Instrument calibration Status Calibrated
Ambient Temperature — Ta (°C) 25.0
Temperature of Stack Gases - Ts (°C) 76.0
Velocity of Stack Gases (m/sec.) 8.65
Flow rate of PM (LPM) 15.0
Flow rate of Gas (LPM) -
Volumetric Flow (Nm3Hrs.) 46541.0
Sampling Condition Isokinetic
Sampling Protocol JMELPL/STOP/04
Parameter Required PM

TEST RESULTS
S. No. Test Parameter Test Method Result Unit Limit
Particulate Matter IS 11255 (Part - 1) 203 mg/Nm? 30
Page 1 of 1

Revie\ﬁi‘eg. & | A tHorized by
Sita Ram Yadav

1. This test report pertains solely to the tested sample as received.
2. This report shall not be reproduced without in full.
3. Any discrepancies in this test report must be brought to our attention within 7 days from the date of issue.

4. The sample will be destroyed after the specified retention period unless prior instructions are received.

5. All disputes are subject to the exclusive jurisdiction of Gurugram only.
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S s REGIONAL LABORATORY VARANASI
m UTTAR PRADESH POLLUTION CONTROL BOARD
"’»}?W Avas Vikas Office cum-commercial Complex Jawahar Nagar, Bhelupur, Varanasi

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164882/V ar anasi/2026 Date: 20/03/2026

1- Nameof Industry: M/s ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS, UltraTech Cement Limited
Unit Dalla Cement Works,SONBHADRA 231207

2- Addressof Industry: UltraTech Cement Limited Unit Dalla Cement Works,SONBHADRA 231207

3- District: Sonbhadra

4- Description about sampling point: Final Outlet of STP

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: J.N Tiwari AEE & Shubham Singh SE.A.

7- Colour and Odour: Clear None

8- Quantity and Packing: 02 Litres Plastic Jerrican & MPN Bottle

9- Date of Sample Collection: 12/03/2026

10- AnalyisIndented by: RO Sonebhadra

11- Date of samplereceipt in Lab: 12/03/2026

12- Period of Analysis: 12/03/2026 - 15/03/2026

13- ULR Number: -

14- Sampling Plan/Ref. No.: -

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.52 55-9.0 02-12
2 Suspended Solids, APHA 24th Ed. mg/| 68 100 10-20000 mg/l
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | BOD,3daysat 27 °C 1S 3025 (Part mg/l 18 30 1.0 -1000 mg/|
44): 1993
4 | COD, APHA 24th Ed. 5220 B Open mg/l 184 250 5.0 -100000 mg/I
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of |aboratory. 3. The test report pertains to the sample as

received in Lab.
Remark: NA
Analysed by-
[Himanshu Srivastava(JRF), Mohini
Singh(JRF)]
Authorized by ROHIT E;gétg::yl; EEZdH
SUSHIL Dlgtaly sned by SINGH Date: 2026.03.20
KU MAR 5);}39?;%02660?.2(‘) 15:33:20 +05'30"
Sushil Kumar (A'50) Regional Officer
UPPCB/CL/7.8.2 Issue No.: 01 I ssue Date: 20.03.2026 |Page No.:Page 1 of 2

Amendment No.:00 Amendment Date.: 20.03.2026|Approved by: TM Issued by: QM
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E— REGIONAL LABORATORY VARANASI
UTTAR PRADESH POLLUTION CONTROL BOARD
SeNprs Avas Vikas Office cum-commer cial Complex Jawahar Nagar, Bhelupur, Varanas

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164882/V ar anasi/2026 Date: 20/03/2026

1- Nameof Industry: M/sULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS, UltraTech Cement Limited
Unit Dalla Cement Works,SONBHADRA 231207

2- Addressof Industry: UltraTech Cement Limited Unit Dalla Cement Works,SONBHADRA,231207

3- Digtrict: Sonbhadra

4- Description about sampling point: Final Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: J.N Tiwari AEE & Shubham Singh SE.A.

7- Colour and Odour: Clear None

8- Quantity and Packing: 02 Litres Plastic Jerrican & MPN Bottle

9- Date of Sample Collection: 12/03/2026

10- AnalyisIndented by: RO Sonebhadra

11- Date of samplereceipt in Lab: 12/03/2026

12- Period of Analysis. 12/03/2026 - 15/03/2026

13- ULR Number: -

14- Sampling Plan/Ref. No.: -

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 | Total Coliform, APHA 9221 24th Ed. : MPN/100 ml 840 - <1.8 MPN/100 ml
2023 & above
2 | Fecal Coliform, 9221 E Fecal Coliform MPN/100 ml 330 <1000 <1.8 MPN/100 ml
Procedure & above

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of |aboratory. 3. The test report pertains to the sample as

received in Lab.
Remark: NA
Analysed by-
[Himanshu Srivastava(JRF), Mohini
Singh(JRF)]
. Digitally signed
SUSHiLo Bt RO N
KU MAR Date: 2026.03.20 SI N G H 1::32:48 +(.)5'3.0'
! 15:33:37 +053Q . .
Sushil Kumar zAést} Regional Officer
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Annexure No.4

F. No. J<11011/560/2007-1A.11(1)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003

E-mail: r.sundar@nic.in
Tel: 011-24695304

Dated: 30™ March, 2021
To

Dr. K.V. Reddy,

Senior Vice President & Corporate Head (Environment),

M/s. UltraTech Cement Ltd. (Unit: Dalla Cement Works),
Ahura Centre, Ist Floor, ‘A" Wing,

Mahakali Caves Road, Andheri (E),

Mumbai, Maharashtra- 400 093.

Email: kvijender.reddv@adityabirla.com; Tel: 022-66917400

Subject: Expansion of Integrated Cement Plant - Clinker (2.0 to 3.5 MTPA), Cement
(0.5 to 3.5 MTPA), CPP (27 to 30 MW) along with installation of WHRS (13
MW) by M/s. UltraTech Cement Ltd. (Unit: Dalla Cement Works) located
at Village: Dalla (Kota), Tehsil: Robertsganj, District: Sonebhadra (Uttar
Pradesh) — Environment Clearance — regarding.

Sir,

1. This refers to the online application of M/s. UltraTech Cement Limited (Unit: Dalla Cement
Works) made vide proposal no. IA/UP/IND/191589/2020 dated 30% January, 2021 along
with copy of EIA/EMP report and Form-2 seeking Environment Clearance (EC) under
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed
project activity is listed at schedule no. 3(b) Cement plants under Category “A™ of the
schedule of the EIA Notification, 2006 and appraised at the Central level.

2. The aforesaid proposal was considered in the 30" meeting of the EAC (Industry -1) held
on 10-11" February, 2021. The EAC proceedings of the said meeting is furnished as below.

Details submitted by the project proponent
3. The details of the ToR are furnished as below:

Date of Consideration Details Date of Accord |
Application
31" May, |Standard Terms  of | Terms of Reference 18" June, 2020
2020 Reference (ToR) was
issued by MoEF&CC, =
New Delhi, '

4. The project of M/s. UltraTech Cement Ltd. (Unit: Dalla Cement Works) located in V illage-
Dalla (Kota), Tehsil: Obra (Erstwhile Robertsganj), District: Sonebhadra (Uttar Pradesh) is
for expansion of Integrated Cement Plant - Clinker (2.0 to 3.5 MTPA), Cement (05035
MTPA), CPP (27 to 30 MW) along with installation of WHRS (13 MW).

Ex ek Jow “hisg af htegratesd Cument Pl < Claker (2.0 00 4.3 APAL, Cosment (0.5 w0 55 MUPRUL CPP 2 A
wnsteillattimn wf WHRN (13 MWy by M o dioch Comenr Lk 0 bie
Hansrehlriaslra (Ui Pradeshy.

Ky ofiag wih
Bl Cement Works) focaiod ar Pillage: [l (Kowg, Tohat Boberovgang [ hevrn ¢
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5. Environmental Site Settings

53

Particulars Details Remarks
i. Total plant area is 67.0 ha which is | Land use of the
industrial land. existing  plant
S. No. area is under
industrial
category.
ii. Land acquisition | Total plant area is 67.0 ha which is totally ge
details as  per | under the possession of the company.
MoEF&CC O.M.
dated 7/10/2014 J
iil. Existence of | No R&R is involved. A
habitation &
involvement of '
R&R, if any.
iv. Latitude and | Latitude: 24°26'45.61"N to 24°27'08.29"N --
Longitude of the | Longitude: 83°01'38.13" E to 83° 02'48.94"
project site. E
V. Elevation of the | Elevation of the plant site is from 205 m to --
project site 235 m
Vi. Involvement of | No Forest land is involved. --
Forest land, if any.
Vil Water body exists | Project site: No natural water body is --
within the project | present within the plant site.
site as well as study | Study _area: There are 11 water bodies
area present within the study area. Name and its
distance from the plant site is as follow:
o Son River (2.5 km in NE direction)
o Rihand River (6.5 km in West direction)
o Kanhar River (9.0 km in ESE direction) .'
o Kajiahat Nala (2.0 km in NE direction) .
o Naura Nala (2.5 km in SSW direction)
o Jatya Nala (7.0 km in ENE direction)
o Durhul Nala (8.5 km in SSE direction)
o Chhotaghagh Nala (8.0 km in SSW
direction) i
o Ghaghar Nadi (9.0 km in North direction) 1
o Chopan Pump Canal (8.0 km in NNE '='
direction) l
o Parewa Nala (8.5 km in NNW direction) 1
iii. | Existence of ESZ/ | Study area: Map is |
ESA/ national | Kaimur Wildlife Sanctuary (2.90 km in NE | authenticated by
park/ wildlife | direction) and plant site is located outside | State Forest |
sanctuary/ the Eco-Sensitive Zone at a distance of 1.9 | Department has
biosphere reserve/ | Km. been submitted
tiger reserve/ | Status of NBWL approval: Kaimur Wildlife | as Annexure 3
elephant  reserve | Sanctuary is located at a distance of ~2.90 | of the EIA
etc. if any within | km in NE from the plant boundary and as | report.
the study area per the MoEFCC notification S.O. 891 (E)
Finvar /¢ Sor “ i af lntwggrasted € wmiend Plani < Cliker (20 00 3.3 MEPAL Coment (0.5 w0 3.5 MEPQ P2 = o 30 MDD adonge withe
installatton of WHRS (13 mi; b; 0 Al s, UlteaTech Coment Lid (Uime: Dalle Coment Works) foceaned ai Vidlage: Dalle (Keig), Telsit Robertsgong, Disirect:

Sanchhadra (Uiar Pradesh).
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Particulars

29 Details.

Remarks

dated 20" March 2017, the extent of Eco-
sensitive zone shall be 1.0 km all around the
boundary of Kaimur Wildlife Sanctuary, the
plant is located outside the Eco-Sensitive
Zone at distance ~1.90 km, Therefore,

NBWL approval is not required.

6. The existing

11011/560/2007-1A 11 (1) dated 20 Sept., 2008 in the na
Ltd. and the same has been transferred in the
Dalla Cement Works) by MoEF&CC, New Delhi vide letter dated 2

to Operate for the existing unit was accorded by
dra (UPPCBRO) / CTO/ Water
lid up to 31* Dec., 2024 and letter
RA /2019, dated 04" Feb.. 2020

vide letter no. 69059 / UPPCB/ Sonebha
/2019 dated 04" Feb., 2020 which is va
UPPCB / Sonebhadra (UPPCBRO)/CT /air/ SONBHAD

project was accorded environmental

name of M/s. UltraTech

Uttar Pradesh Pol

which is valid up to 31% Dec., 2024.

7. Implementation status of the existing EC

—

clearance vide letter no. J-
me of M/s. Jaiprakash Associates

Cement Ltd. (Unit:

7th Nov., 2017. Consent
lution Control Board

/ SONBHADRA
no. 66559 /

S. | Facilities | Units | As per EC dated Implementation Production as
No. 29'h Sept., 2008 and | Status as on date per CTO
name change on
27t Nov. 2017 ]
1. | Clinker | MTPA 2.0 2.0 2.0
2. | Cement | MTPA 0.5 0.5 0.5
- ¥ CPP MW 27 27 27 J
8. The unit configuration and capacity of existing and proposed project is given as below:
r e Optimization in Additional 2
Unit g:;t::g Exgting Capacity Capacity :I:::IE(J:c::I;:‘:i?n
(Phase-T) (Phase - 1T)
"Clinker (MTPA) 2.0 0.5 1.0 3.5*
"Cement (MTPA) 0.5 0.1 s goas
CPP (MW) 27 3 - 30
WHRS (MW) - - 13 13
D.G. Set (kVA) 2 X 10.86 - - 2 X 10.86
*Surplus Clinker will be transported to split Grinding Units of UltraTech Cement Ltd.
++ By installation of new Cement Mill |

9. The details of the raw material require

ment for the proposed project along with its source

and mode of transportation is given as below:

S. No. | Name of Quantity (MTPA) Source Distance &
Raw Existing | Additional Addition | Total Mode of
Material for ‘al (Phase Transportation
optimization -1I)
(Phase - I) |
3 Limestone 2.95 0.73 1.47 5.15 | Captive Mines 1.0-7.5km &4‘
Lavvirsemenial y ant « £ w i P o3 " 2T 30 MW w
T o TR G 0 LT b P
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S.No. | Name of Quantity (MTPA) Source Distance & |
Raw Existing | Additional |Addition| Total Mode of
Material for al (Phase Transportation
optimization - 11
(Phase - I)
belt conveyor/
Road
5 Red Mud 0.05 0.03 0.12 0.20 | Hindalco Industries Ltd, 35 km / Road
Renukoot
3. | Flyash 0.175 0.035 1.015 | 1.22 | OTPS Obra, 15 km / Road
Hindalco Industries Ltd, 35 km / Road
Renukoot
Hindalco Industries Ltd, 70 km / Road
Renusagar
4. | Gypsum 0.025 0.005 0.145 | 0.175 | Birla Copper Bharuch & | 1400 & 889 km /
(Chemical M/s Alliance Import & Rail & Rail
& Export, Dhamra Port)
Mineral) Odisha / Rajasthan

T

%

10. The water requirement for the project is estimated as 4008 KL.D (Existing - 2763 KLD &
Additional - 1245 KLD), which is being / will be obtained from Groundwater. The
permission for drawl of groundwater (4008 KLD) has already been obtained from CGWA

vide vide letter no. 21-4/4824/UP/IND/2017/2332, dated 20% Dec., 2018 and w
to 26" Nov.. 2020. Application for renewal of NOC has been submitted vide le
4/4824/UP/IND/2017 dated 14" Sept.,

department.

as valid up
tter no. 21-
2020 and the same is under process with the

11. The power requirement for the project is estimated as 37.96 MW (Existing - 24.66 MW
and additional - 13.3 MW), which will be meet from CPP (30 MW), Proposed WHRS (13
MW) and remaining will be sourced from UP Electricity Board Grid.

12. Baseline Environmental Studies:

Period

Post-Monsoon Season (Oct., to Dec., 2019)

AAQ parameters
at 12 locations

PM:s - 32.210 96.2 pg/m’
PMio - 61.1 to 149.4 pg/m?
SOz -6.91t029.6 ng/m?
NOx - 16.9 to 45.4 pg/m?
CO- 0.45 t0 3.23 mg/m?

to 56.8 Leq dB (A) for Night time

AAQ modelling | PM)o - 2.5 pg/m?

(Incremental SO: -4.3 ug/m’

GLCs) NOx - 8.1 pg/m?

Ground water | pH: 7.21 to 7.85, Total Hardness: 165.87 to 316.87 mg/l, Chlorides:
quality at 12 19.87 to 98.65 mg/l, Fluoride: 0.87 to 1.44 mg/l. Heavy metals are
locations within the limits.

Surface water | pH: 7.56 to 7.65; DO: 6.0 to 6.3 mg/l and BOD: 5.2 to 5.6 mg/l, COD
quality at 2| from 18.7to21.4 mg/|

locations

Noise levels 50.4 Leq dB (A) to 67.9 Leq dB (A) for day time and 40.3 Leq dB(A)

i seal ("l M e

sssallistion of WHIRS (13 AIW) by M5 |

Sonebhudra (Utar Preadesh)

. y " v " L™ T o 30 MWD along wirh
of Integerasied Cement Plant - Clinker (2.0 10 3.5 AL Coment (0.5 10 3.5 MTPA, CPP 27 1o -
MieaTech Coment Lid (Uit Dalla Coment Warks) hocared s Village: Dala (Kota, Tohsil Ruberisgan), Districi
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Traffic assessment
study findings

Flora and fauna

Transportation of raw materia
SH - 5 A and its road networ
There are 18 Schedule - 1 fa

31

Is and finished is being / will be done by |
k is good to bear the increased traffic load.
- I fauna fall in the study area and Conservation
Plan for Schedule - | species has been prepared and authentication by
| State Forest Department vide letter dated 24/12/2020.

13. The details of solid and hazardous waste generation along with its mode of
treatment/disposal is furnished as below:

S, —_— . : J R
m];;zr Source __g%:::::gl Mode of treatment / Disposa.l |
Non-Hazardous Solid waste 2 R e 2.4
L. l Dust Cement 1633 TPD Dust collected from various APCE |
Plant is being / will be totally recycled |
‘- into the process. |
2. | Flyash CPP 16 TPD Used in manufacturing of PPC |
grade cement '
3. | STP Sludge STP 10 kg/day Used as manure for greenbelt
development / plantation ]
Hazardous waste
1. | Used Qil Plant 250 KLA Sold to CPCB authorized recycler
2. | Waste or maintenance 30 kg/day Sold to CPCB authorized recycler
residues
containing
Qil
3. | Empty 50 Sold to CPCB authorized recycler
barrels Tonnes/annum
14. Public Consultation:
Details of advertisement 06™ October, 2020
| given
Date of public consultation | 09" November, 2020
Venue Village - Kota, Ward No. 1, Chauri Tola, Near Water Tank,
Tehsil - Obra, Janpad - Sonebhadra
Presiding Officer e Mr. S. Rajlingam (Collector, Sonebhadra)
* Mr. Yogendra Bahadur Singh (ADM, Sonebhadra)
' e Mr. Radheshyam (RO, UPPCB, Sonebhadra)
Major issues raised I.  Employment
II.  Environment
I1I.  Water resources
IV.  Land Acquisition
V.  Education
VI.  Health
VII.  Plantation
VIII.  CSR Activities related

Earvironmental ( learance jor
Sasnebwacbras (1 itiar

Fpansion af Inegraid Cement PMlant - Claker (2.0 w0 3.8 MUPAL Cement (0.5 w0 3.5 MTPAL CPP (27 1o 30 MW) alosg with
wntastiarion of WHRS (13 MW) by M s lwaTech Cament Lid (Uit Polla Cement Works) ocared a1 Village: Dl (Kowti, Fehwil: Roberisgons, Destrict
Pradesh),
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Action plag as c}:;eri'vicJEFc?cCC O.M. dated 30/09/2020 — Time fra;ne.:[:‘:e }’c;;ige‘ e
oncern entative :
S. | raised during | Physical activity and action UOM Budget, impler?entaIIOH
of action plan
No. the Public plan 1 Rs. Lacs (Yr.)
Hearing s I
I. | Activities to be done at Village Dalla
Proper Construction of Bore Well | 03 Nos. 5 2022 |
facilities  for | Construction of Hand Pump 03 Nos. 2 2021 |
drinking water | Construction of toilets 10 Nos. 17 2024 1
&Infrastructure |"Repairing of Internal roads in - 5 2023 7
facilities Village
should be [ Construction of Water Tank | 05 Nos. 5 2023 |
provided Construction of Drainage | 800 meter 5 2023 a
system length
Installation of Solar Lights 10 Nos. 2 2021 |
Constriction of sport park for | 01 Nos, 10 2024 7
children
Distribution of saplings and | 800 Nos. 2 2022
tree guard in the village Govt. 7
offices and schools
Establishment  of training | 01 Nos. 20 2024
institutes beauty parlour and
stitching
Distribution of furniture inthe | 500 Nos. 5 2022
school (Table & Chair)
2 | Activities to be done at Village Kota
Infrastructure | Construction of toilets 10 Nos, 17 2024
facilities & | Construction of Roof top | 01 Nos, 5 2023
Plantation rainwater harvesting system
in School or Govt. Building
Construction of concerted | 100 Nos 2 2022
platforms around the old trees
Installation of Solar Lights 10 Nos. 2 2021
Construction of Drainage 1500 10 2024
system meter
length
Distribution of saplings and | 400 Nos. 1 2021
tree guard in the village, Govt.
offices and schools
Distribution of furniture in the | 500 Nos. 5 ane |
school (Table & Chair)
Construction of Community | 02 rooms 10 2024 |
centre
3 Activities to be done at Village Billi
Construction of toilets 10 Nos. 17 2024
Installation of Solar Lights 10 Nos. 2 2022
Construction of Drainage | 300 meter 2 2024
system length
Construction of Water Tank 05 Nos, 5 2023
Distribution of saplings and | 2021
tree guard in the village, Govt, | 400 Nos.
offices and schools
Distribution of furniture in the 500 Nos. 5 2022
school

: e it erated Comgay
Ly atal Clearance for “Fxpansion of "
:n:;:!nk:::: of WHRS (13 M) by M. Ulwralech Coment Lt

Sonehhadra (1 ltiar Pradesh).”

Plant - Clinker (2.0 10 3.5 MEPAL Cument (0.5 to 3.5 NTEAL CIP (2 10 30 M alog with
Ulair: Dablar Cewent Wowks) Jugared o Village: Il (Kot), Fehsil Kobervgeany Districr
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" Congeorpa | ——717r724 -4 4 4 ——vrou-u :
+ | raised durin . _ 2 . Target date for
No. s P 8 | Physical activity and action UOM T;"tat“" implementation
plan udget, £ acll
i - Hearing Re. Lacs | @ act;'on plan |
4 ﬁgia‘.;:tri::t::e be d?ne at Qbra Town : (¥r)
Wik & I:stallan.on of Solar Lights 10 Nos. 2 2022
Slartation Cenﬂ"ﬂtiqn of School 01 Nos. 10 2023
onstruction of Drainage | 800 meter 5 2022
system leng1_h !
Construction of Water Tank 05 Nos. 5 2023 |
Distribution of saplings and I 2021 i
tree guard in the village, Govt. | 400 Nos.
offices and schools
Distribution of furniture inthe | 500 Nos. 5 2023
school I
S__| Activities to be done at Village Kanach '
Infrastructure | Construction of toilets 10 Nos. 17 2024
facilities & [ Installation of Solar Lights - 10 Nos. 2 2022
Plantation Construction of Water Tank 05 Nos. 5 2023
P Construction of concerted | 100 Nos 2 2021
g platforms around the old trees
Construction of Drainage 1500 10 2024
system meter
length
Distribution of saplings and 1 2021
tree guard in the village, Govt. | 400 Nos.
-& M offices and schools
Distribution of furniture inthe | 500 Nos. 5 2023
school
6 | Activities to be done in Village Bar
Infrastructure | Construction of toilets 10 Nos. 17 2024
facilities & | Construction of Water Tank 05 Nos. 5 2023
Plantation Installation of Solar Lights 10 Nos. 2 2022
Construction of concerted | 100 Nos 2 2021
platforms around the old trees
Construction of Drainage 1500 10 2024
system meter
length
Distribution of saplings and 1 2021
~ tree guard in the village, Govt. | 400 Nos.
? offices and schools
Distribution of furniture in the | 500 Nos. 5 2023
school
Total 274

15, The capital cost of the project is Rs. 210 Crores and the capital cost for environmental
protection measures is proposed as Rs. 13.74 Crores. The annual recurring cost towards the
environmental protection measures is proposed as Rs. 0.75 Crores. The employment
generation from the expansion project is 133. The details of cost for environmental
protection measures is as follows:

Fmvirommental (learance for * Expansion of Iniegrared Cement Plant - Clinker (2.0 10 3.3 MTPAL Cement (0.5 fo 3.5 MTPA. €8P 127 i 30 M) along witk
nstasllation af WHRS (13 MW) by M s, Uliralech Cement Lid. (Unit: Dxitla Cement Warks) located an Village: Dadla (Ko, Tehsil Robeetsgan), il
Newebhadra (Uttar Pradesh).
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[Ear Existing (Rs. In Crores)
S. No. Particulars Capital C_osgt | Recurring Cost ]
B Pollution Control during construction stage _I
| (Dust suppression, waste water treatment 3 g {
" | and disposal, roads. monitoring, muck
disposal) |
2. Air Pollution Control System 5 f 0.2 _'
xJ Sewage Treatment Plant 0.75 [ 0.2 7
4 Environmental Monitoring  Instruments 0.15 ’ 0.1 ]
| and Laboratory =
Ja Greenery Develo ment 0.3 J 0.2 —J
6. | Safety and Risk Management 1.8 [ 0.05 |
1 Addressal of Public Consultation concerns 2.74 I S q
Total 13.74 | 0.75

16. Greenbelt has already been developed in 25.0 ha which is about 37% of the total project
area. Additional 2.92 ha area will be covered under greenbelt / plantation.
area (40% of the total plant area) will be covered under greenbelt / plantation. A 15 m wide
greenbelt, consisting of at least 3 tiers around plant boundary has been/ wi
as greenbelt and green cover as per CPCB/MOEF&CC, New Delhi guidel;

Total 27.92 ha

I be developed

17. It has been reported that there is no violation under EIA Notification, 2006/court case/show
cause/direction related to the project under consideration:

18. Name of the EIA consultant: M/s J. M. EnviroNet Pvt. Ltd. [S-No. 39, List of ACOs with
their Certificate / Extension Letter no. Rev. 06, Jan. 15, 2021].

19. The Status of compliance of earlier EC was obtained from Regional Office, Lucknow vide

ment Works). The Action taken report regarding

partially condition was submitted to Regional officer MoEF&CC, Lucknow vide letter no.
UTCL!DLCW/ENV.KZOZ] dated 25.01.202]. MoEF&CC (RO), Lucknow evaluated the
same. The details of the observations made by RO in the report dated 19/01/2021 along
with its re-assessment / present status as furnished by the PP is given below:

S. Non- Observation of RO Condition no. Re-assessment
No. | compliance (abridged) EC date | Specific General by RO/
details Response by
PP
I. | Ground Water | Permission obtained | 29/09/2008 10, 11 - Initially

withdrawal for withdrawal of permission was
permission 6000 KLD of water obtained from
related for M/s, Dalla Cement State  Ground
from CGWA vide Water
letter No. 21- Department
4/4824/UP/IND/2017- Mirzapur  for
2332 dated drawl of 6000
20.12.2018. It is m'/day water.

ey { ¢ he

of Integrated Ceoment Mot « Clusker (30t 3.8 MEPA), Coment (0.3 12 3.8 MIPA), PP
v/

127 o 300 ALY alongg wirk

tallation of WHIRS (H{);’ﬂ b_;' Mo Wiralech Coment Lid 0 i [T rr— Warks) hovatod a Pilbage: Dealla (Kobay, Tehsit Roberogan), Disirict
5 .

bhadra (1 lttar 1) )
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% Non- [ Observation of RG | -
No. | compliance {abridogne:; = T E ondition no. wosiseament
details Cdate | Specific [ General | by RO/
Response by
e PP
beyonfi Ihe. limit After that PP
prescribed  in  the obtained
mentioned condition permission
?Ss(:iﬂcatio thergrore fom © CUWA
PA & rec required. for 4008 KLD
s requested to as per actual
provide copy of NOC consumption. |
from CGWA to this Copy of the |
office. CGWA NOCis |
submitted.

2, ETP. _Outlet PA is requested to | 29/09/2008 10 - ETP Outlet
Monitoring submit ETP outlet Monitoring
report monitoring report report of

from any accredited accredited

laboratory to this laboratory  is

office. submitted with
action taken
report.

3. | Water Balance | PA is requested to | 29/09/2008 10 - Water balance
record provide water balance record for the

record for the period period of April,

of April, 2020 to Sept., 2020 to Sept.,

2020 to this office. 2020 has been
submitted with
action  taken
report.

4. | Monitoring of | PA is request to | 29/09/2008 10 - Monitoring
E. coli | monitor E.  coli report of E. coli
bacterial bacterial bacterial
concentration | concentration in concentration
in treated | treated waste water in treated waste
waste water and submit report to water has been

this office. submitted with
action  taken
report.

5. | Greenbelt PA is request to |29/09/2008 29 - As per spec.
development / | provide details of area cond. no. 29 we
plantation in [ (in ha) planted out of are SapI!ng
mines area total 3155142 ha in 1500 plantation

mine area against the every year. In

target of 542.44 ha 202021  we

plantation.  During have planted

visit, few young plants 24273 saplings

were found dead in the in mines area;

mine area which needs 532.44 ha

to be replaced with plantation will

suitable species. be done after

closer of mines

as per approved

Mining  Plan.

We will

s : 7 T, CPP (27 ma 30 W) aleng with

Tt Claree st o Rt ot . Sl e Mo b o s Dol (o e il e
M s Page 9 of 15
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61

S, Non-
No. | compliance
details

Observation of RO
(abridged)

Condition no.

EC date | Specific

General

Re-assessment
by RO/
Response by
PP

maintain  the
density of
plantation by
gap filling and
maintaining the
survival rate.

6. | Advertisement
for
Environmental
Clearance
letter

PA is requested to
provide justification
why  advertisement
could not be made
within  seven days
from the date of
issuance of clearance
letter and published at
least two local
newspapers.

29/09/2008 -

13

The EC for the
project was
issued in the
year 2008 and
at that time, the
EC letters were
received only
through  Post
and take some
time to reach at
project site.
Hence, the
publication of
advertisement
in  newspaper
within 07 days
from the date of
issue of EC
letter was not
possible,
However, the
earlier project
proponent M/s.
Jaiprakash
Associate
Limited has
published the
EC newspaper
advertisement
within 07 days
of receipt of EC |

letter.

Written submission made during the course of meeting

20. PP has submitted written clarifications on the follow

meeting:

i.  Time bound action plan to address the issues

MoEF&CC O.M. dated 30/09/2020.
Observations of the Committee
21. The EAC noted the following:

ing points during the course of

raised during public hearing as per

e N " h

fonv '/

mstallation of WHRS (11 M) by

hecdear (1 ltvar Ir

of ot g
M. Ulimatech €

‘r'cml'lm-tmncu.umr Cvamen
vanent Lk o i Dl oo Wawrksy a\?uww l'

(LS b B3 NSTIAD, PP (27 00 20 MW) alug with
Whage! Dalla (Kosy, Tohsld Mubrtyamy, [atrac
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i The_ EAC found that the EIA/EMP report is in order reflecting the present
environmental _concerns and the projected scenario for all the environmental
components arising out of the proposed project with respective mitigation measures.
The EAC also noted that the baseline data reported and incremental GLC due to the

i proposed project were within NAAQ standards.

. The EAC also deliberated on the public hearing issues as well as action plan to address

the issues raised during public hearing and found it satisfactory.

iii.  The Committee also deliberated upon the findings of the Regional Office report and

_ satisfied with the corrective action taken by the PP against the RO observations.

iv.  The EAC noted that the written submissions made by the project proponent during the
course of meeting are addressing the concerns of the Committee and acceded to the
same.

Recommendations of the Committee

22. In view of the foregoing and after detailed deliberations, the committee recommended the
instant proposal for grant of Environment Clearance under the provisions of EIA
Notification, 2006 subject to the stipulation of specific conditions and general conditions
as per the Ministry’s Office Memorandum No. 22-34/2018-111 dated 9/8/2018 pertaining to
integrated cement plants based on project specific requirements.

Decision of MoEF&CC

23. The Ministry of Environment, Forest and Climate Change has examined the proposal in
accordance with the Environment Impact Assessment (EIA) Notification, 2006 & further
amendments thereto and after accepting the recommendations of the Expert Appraisal
Committee (Industry-1) hereby decided to grant Environment Clearance for instant
proposal of M/s. UltraTech Cement Ltd. (Unit: Dalla Cement Works) under the
provisions of EIA Notification, 2006 subject to the following specific conditions and
general conditions as per the Ministry’s Office Memorandum No. 22-34/2018-111 dated
9/8/2018 pertaining to integrated cement plants based on project specific requirements:

A. Specific conditions

i. Stack emission from all the stacks shall not exceed 25 mg/Nm”.
ii. CEMS shall be installed on Raw Mill; Kilns, Cooler, coal mill and Cement Grinding
Mills and stacks of Captive Power Plant
iii. Roads shall be paved and industrial vacuum cleaners shall be deployed for regular
cleaning of roads.
iv.  All belt conveyors shall be covered.
v. Pet coke shall be used in kiln only.
vi. 100% waste utilization shall be practiced.
vii. Low NOx burners are proposed to control NOx in the kiln.
viii. In case of co-processing, monitoring of dioxin and furans shall be undertaken on
yearly basis.
ix. Extensive rain water harvesting shall be done,
x. Plant shall treat all effluents and shall recycle and reuse the treated water.
xi. An internal service road shall be constructed to avoid direct entry of trucks through
main gate.
xii. PP shall create around the plant boundary 3 tier Buffer plantation and maintain as part
of 40 % plantation@2500 trees per hectare,

xiii. The project proponent shall provide separate roads for smooth entry of vehicles

Fuvironarental { Tearance fir ~ Expansian of Integraed Coment Plani « Clinker (20 60 3.8 MEPAL Coment (105 00 3 5 AT} )
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coming from plant towards th@&ighway and those moving from highway toward563

plant. _ il
Xiv. The recommendations of the approved Site-Specific Conservation Plan / Wildlife

Management Plan shall be implemented in consultation with the State Forest
Department. The implementation report shall be furnished along with the six-monthly
compliance report.

B. General conditions
. Statutory compliance:

i.  The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time.
It does not tantamount/ construe to approvals/ consent/ permissions etc., required to
be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

IL.  Air quality monitoring and preservation

I.  The project proponent shall install 24x7 Continuous Emission Monitoring System
(CEMS) at process stacks to monitor stack emission as well as 4 Nos. Continuous
Ambient Air Quality Station (CAAQS) for monitoring AAQ parameters with respect
to standards prescribed in Environment (Protection) Rules 1986 as amended from time
to time. The CEMS and CAAQMS shall be connected to SPCRB and CPCB online
servers and calibrate these systems from time to time according to equipment supplier
specification through labs recognized under Environment (Protection) Act. 1986 or
NABL accredited laboratories.

ii. The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognized under Environment (Protection) Act,
1986.

iii. The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

iv.  The project proponent shall ensure covered transportation and conveying of ore, coal
and other raw material to prevent spillage and dust generation; Use closed bulkers for
carrying fly ash;

v.  The project proponent shall provide wind shelter fence and chemical spraying on the
raw material stock piles;

vi.  Efforts shall be made to reduce impact of the transport of the raw materials and end
products on the surrounding environment including agricultural land by the use of
covered conveyor belts/railways as a mode of transport, and

vii.  Ventilation system shall be designed for adequate air changes as per the prevailing
norms for all tunnels, motor houses, cement bagging plants.

ITIl.  Water quality monitoring and preservation
i.  The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R.
No. 612 (E) dated 25" August, 2014 (Cement)and subsequent amendment dated 9
May, 2016 (Cement)and 10" May, 2016(in case of Co-processing Cement)as
amended from time to time; S.0. 3305 (E) dated 7th December 2015 (Thermal Power
Plants)as amended from time to time) and connected to SPCR and CPCB online
servers and calibrate these system from time to time according to equipment supplier

: e y Yake ) p ’ "o 30 M) abang with
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ii.

il

ificati 39
specification through labs recognized under Envir i
. onment (Protect

NABL accredited laboratories, (Frowstion) At 1986 ue

The project proponent shall regularly monitor ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in

the plant and adjacent areas through labs recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to
meet the prescribed standards.

Iv. Garland drains and collection pits shall be provided for each stock pile to arrest the
ruffn-off in the event of heavy rains and to check the water pollution due to surface run
0

V. Water meters shall be provided at the inlet to all unit processes in the cement plant.

vi. The project proponent shall make efforts to minimise water consumption in the
cement plant complex by segregation of used water, practicing cascade use and by
recycling treated water.

IV. Noise monitoring and prevention

i.  Noise quality shall be monitored as per the prescribed Noise Pollution (Regulation
And Control) Rules, 2000 and report in this regard shall be submitted to Regional
Officer of the Ministry as a part of six-monthly compliance report.

V. Energy Conservation measures

i. Waste heat recovery system shall be provided for kiln and cooler.

ii. The project proponent make efforts to achieve power consumption less than 65
units/tonne for Portland Pozzolona Cement (PPC) and 85 units/tonne for Ordinary
Portland Cement (OPC) production and thermal energy consumption of 670 Kcal/Kg
of clinker.

iii. Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly.

iv. Provide the project proponent for LED lights in their offices and residential areas.

v. Maximize utilization of fly ash, slag and sweetener in cement blend as per BIS
standards.

vi. Maximize utilization of alternate fuels and Co-processing to achieve best practice
norms.

VI. Waste management
i. Used refractories shall be recycled as far as possible.
ii.  Kitchen waste shall be composted or converted to biogas for further use.
VII. Green Belt

i.  The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration by
trees in the plant premises.

VIIL  Public hearing and Human health issues

i. Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

ii.  The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as

per the norms of Factory Act.
fi il € v Jor "y of Integratvd Cement Plant « Clinker (20 1o 3.5 MUPAL Coment (0.5 w0 3.5 MTP. CI9 127 10 8 % ootz Wi
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Occupational health surveillance of the workers shall be done on a regular basis and

records maintained.

Corporate Environment Responsibility T e i
The project proponent shall comply with the provisions contained in this Ministry’s

OM vide F.No. 22-65/2017-1A.111 dated 30/09/2020. :
The company shall have a well laid down environmental policy duly approve by the

Board of Directors. The environmental pol icy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and /
or sharcholders / stake holders. The copy of the board resolution in this regard shall

be submitted to the MOEF&CC as a part of six-monthly report.
A separate Environmental Cell both at the project and company head quarter level,

with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Miscellaneous
The project proponent shall make public the environmental clearance granted for their

project along with the environmental conditions and safeguards at their cost by

prominently advertising it at least in two local newspapers of the District or State. of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30

days from the date of receipt.
status of compliance of the stipulated

The project proponent shall upload the
environment clearance conditions, incl uding results of monitored data on their website

and update the same on half-yearly basis.
The project proponent shall monitor the criteria pollutants level namely; PM10, SO2.

NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure

to the public and put on the website of the company.
-monthly reports on the status of the compliance

The project proponent shall submit six
of the stipulated environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at environment clearance portal.
The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under

the Environment (Protection) Rules, 1986, as amended subsequently and put on the

website of the company.

The project proponent shall
date of financial closure and final ap
commencing the land development

project.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/JEMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CCQ).

Coment (0.8 10 3.3 MIPA), CPP (27 10 30 M) along with

inform the Regional Office as well as the Ministry, the
proval of the project by the concerned authorities,
work and start of production operation by the

Environmental Clearance for “Lxpansion of Integrated Cement Plant - Clinker (2.0 fo 3.5 MIEPA),
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- R ongcaling factual data or submission of false/fabricated data may result in revocation
of this er_mronmemal clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

xi. The Mlmslr.y. may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.
Xl

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
: the Regional Office by furnishing the requisite data / information/monitoring reports.
xiv. Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green

Tribunal Act, 2010.
Qe by

24. This issues with the approval of the Competent Authority.
(Sundar Ramanathan)

Scientist ‘E’

Xiil.

Copy to:-

1. Secretary, Department of Forests, Government of Uttar Pradesh, Secretariat, Lucknow.

2. Chairman. Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi-110032.

3. Regional Officer, Ministry of Environment, Forest and Climate Change, Regional Office
(CZ). Kendriya Bhawan, 5th Floor, Sector "H" Aliganj, Lucknow —226020.

4. Chairman. Uttar Pradesh Pollution Control Board, Building. No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226 010.

5. Member Secretary, Central Ground Water Authority, West Block —II. Wing -3, Sector I,
R.K.Puram, New Delhi — 110086.

6. District Collector, Sonebhadra District, Uttar Pradesh.
7. Guard File/Record File/Monitoring File.
8. MOEF&CC website. K.
(Sundar Ramanathan)
Scientist ‘E’
Farvarssinmenil { Jar "K
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=~ UTTAR PRADESH POLLUTION CONTROL BOARD
”’?‘%}!ﬁ’ﬁ" Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :09/04/2021 To 08/04/2026

Ref No. - Dated:- 19/05/2021
122772/UPPCB/Sonebhadra(UPPCBRO)/CTE/SONBHADRA/2021

To,
Shri RAHUL SAIGHAL
M/s ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS
UltraTech Cement Limited Unit Dalla Cement Works Dalla Distt Sonebhadra
, SONBHADRA,231207
SONBHADRA

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 11535444 dated - 27/02/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1 Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Limestone Million Tonnes/Year
Red Mud Million Tonnes/Year
Fly Ash Million Tonnes/Year
Gypsum (Chemical and Million Tonnes/Year
Mineral

C- Product with capacity :

Product Detail

Name of Product Product Quantity
Clinker (Million Ton/Year) 1.5
Cement (Million Ton/Year) 3.0

CPP (MW) 3.0

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity

2. Water Requirement (in KLD) and its Source :
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Sour ce of Water Details

Source Type Name of Sour ce Quantity (KL/D)
Ground Water (within Ground water 4008.0
premises)

Quantity of effluent (In KLD) :

Effluent Details
Sour ce Consumption Quantity (KL/D)
aaa 4008.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel | Consumption(tpd/kld) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 08/04/2026 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1- ThisCTE isvalid for Expansion of Integrated Cement Plant - Clinker (2.0 to 3.5 MTPA), Cement
(0.5t0 3.5 MTPA), CPP (27 to 30 MW) by M/s. UltraTech Cement Ltd. (Unit: Dalla Cement
Works) located at Village: Dalla (Kota), Tehsil: Robertsganj, District: Sonebhadra (Uttar Pradesh).
2- Industry shall comply with the conditions of Environmental Clearance issued by MoEF& CC vide
letter no. J-11011 /560/2007-1A(11)I dated 30th March, 2021.

3- The unit shall install complete Air Pollution Control System for controlling the process emissions
before commencing production, as proposed.

4- The expansion work will be done in phase manner as per the condition no-8 of Environmental
Clearance.

5- Industry shall install APCS in such amanner that the emission should be within the prescribed
limit as per Environment (Protection) Rules 1986.

6- Industry shall establish cement mill of capacity 450 ton/hr and packer of capacity 450 ton/hr for
production of cement at expanded capacity. Industry shall install 45 meter high stack and bag house
for prevention of fugitive emission from the proposed cement mill.

7- To prevent dust emission due to regular movement of vehicles in the premises, the pucca metal
road shall be constructed & maintained in the premises of unit.

8- Industry shall install water sprinklers to suppress dust inside the premises and shall maintain
proper housekeeping and proper dust control arrangement at loading and unloading aress.

9- Theloading / unloading of raw materials and finished product shall be done in covered shed.

10- Industry shall comply with provisions of Fly Ash notification dated 25-01-2016 and submit the
compliance report quarterly.

11- Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

12- Industry shall comply with the Office memorandum no. H 48/273/C-1/NGT-83/2020 dated
27.02.2020 issued by UPPCB.

13- Industry shall develop and maintain green belt at 40% area of the land.

14- Industry shall install Continuous Ambient Air Quality Monitoring Station upwind and downwind
directionsin the premises. Industry shall also install OCEMS on stack with connectivity to CPCB
server.

15- Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

16- The boiler's blow down water shall be neutralized through the existing neutralization pit and this
treated water shall be reused. No effluent shall be discharged and shall ensure ZLD.

17- The domestic effluent shall be treated through existing STP and the treated effluent shall be
reused in irrigation, water sprinkling for dust suppression etc.

18- Electromagnetic Flow Meters shall be installed at all water abstraction points, water recycling
points, supply source of D.M. water and records of their readings shall be maintained.

19- Theindustry shall install PTZ camera at treated water recycling points for surveillance of ZLD
and its URL with password shall be provided to the Board.

20- Industry shall submit the NOC of State Ground Water Authority for abstraction of ground water.
21- Industry shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016.

22- Proper dust control measures shall be taken during construction and provisions of Construction
and Demolition Waste Management Rules 2016 shall be effectively implemented.

23- Industry shall abide by orders and directions issued by Hon'ble Court, Hon'ble National Green
Tribunal, Central Pollution Control Board, U.P. Pollution Control Board for protection and safe
guard of environment from time to time.

24- Industry shall comply with the direction issued by Oversight Committee constituted by Hon'ble
NGT.

25- Industry is directed to obtain prior consent under provisions of Water (Prevention and Control of
Pollution) Act 1974 as amended, Air (Prevention and Control of Pollution) Act 1981 as amended
before starting the production at expanded capacity.

26- Industry shall comply with the relevant provisions of environmental laws.

27- Industry is directed to submit bank guarantee of Rs. 10 Lac valid for aminimum of 2 years for
compliance of above specific conditions within 15 days in the prescribed format.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 19/06/2021 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

. Digitally signed by Ajay
AJay Kumar Kumar Sharma

Date: 2021.05.19

Sharma 13:35:29 +05'30'
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Chief Environmental Officer (circle-2)

Dated:- 19/05/2021
Copy To -

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTE conditions on

guarterly basisto the Board Digitally signed by Ajay Kumar

AJay Kumar Sharma sharma
Date: 2021.05.19 13:35:45 +05'30

Chief Environmental Officer (circle-2)
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m Uttar Pradesh Pollution Control Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application Id : 28581302
223703/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 15/12/2024
To,
M/s

ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS

UltraTech Cement Limited Unit Dalla Cement Wor ks Dalla Distt
Sonebhadra,SONBHADRA,231207

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS
located at UltraTech Cement Limited Unit Dalla Cement Works Dalla Distt
Sonebhadra, SONBHADRA,231207. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. ThisCCA ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS granted for the
period from 01/01/2025 to 31/12/2029 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Clinker 2.5 Million Tonnes/Y ear
2 Cement 35 Million Tonnes/Y ear
3 CPP 30 M egawatt

4 |WHRS 13 M egawatt

5 Solar Power 8.5 M egawatt

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Industrial 145KLD Neutralization Pit | ZLD (Reused for
water sprinkling)
Domestic 800 KLD STP ZL D (Reused for
green belt
development)

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard
S.No. Par ameter Standard
1 BOD 30 mgqg/l
2 COD 250 mag/l
3 TSS 100 mag/l
4 Oil and Grease 10 mg/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 6.5-9.0
2 BOD (mg/L) 30 mag/l
3 TSS (mg/L) 100 mg/l
4 Fecal Coliform 1000 (MPN/100 ml)
(MPN/100ml)

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 |[Cement Mill - 08 Particulate | 20 meter with
-2 Matter Bag Filter.
2 DG Set HSD 12 Particulate 45 meter
10.86 MW Matter
3 Limestone - 13 Particulate | 25 meter with
Crusher -1 Matter Bag filter
4 Limestone - 14 Particulate | 25 meter with
Crusher -1 Matter Bag filter
5 Unit-2, K-5 - 05 Particulate | 62 meter with
Cooler Matter ESP.
6 Unit-2, K-5 - 06 Particulate | 77 meter with
Coal Mill Matter Bag house.
7 |Cement Mill - 09 Particulate | 53 meter with
-3 Matter Bag filter.
8 | CPP Boiler Coal 10 Particulate | 75 meter with
ESP Matter ESP.
9 DG Set HSD 11 Particulate 45 meter
10.86 MW Matter
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10 | Unit-1, K-4 | Coal/Pet 01 Particulate | 75 meter with
Raw Coke Matter Bag house.
Mill/Kiln
11 | Unit-1, K-4 - 02 Particulate | 55 meter with
Cooler Matter ESP.
12 | Unit-1, K-4 - 03 Particulate | 77 meter with
Coal Mill Matter Bag Filter
13 | Unit-2, K-5 | Coal/Pet 04 Particulate | 110 meter with
Raw Coke Matter Bag house.
Mill/Kiln
14 |[Cement Mill - 07 Particulate | 20 meter with
-1 Matter Bag Filter.
Emmission Quality Standards
SNo. Stack no Parameters Standards
1 01 Particulate Matter 30 mg/Nm3
2 01 Sulphur Dioxide 100 mg/Nm3
3 01 Oxides of Nitrogen 1000 mg/Nm3
4 02 Particulate Matter 30 mg/Nm3
5 03 Particulate Matter 30 mg/Nm3
6 04 Particulate Matter 30 mg/Nm3
7 04 Sulphur Dioxide 800 mg/NM3
8 04 Sulphur Dioxide 100 mg/Nm3
9 05 Particulate Matter 30 mg/Nm3
10 06 Particulate Matter 30 mg/Nm3
11 07 Particulate Matter 30 mg/Nm3
12 08 Particulate Matter 30 mg/Nm3
13 09 Particulate Matter 30 mg/Nm3
14 10 Particulate Matter 50 mg/Nm3
15 10 Sulphur Dioxide 600 mg/Nm3
16 10 Oxides of Nitrogen 450 mg/Nm3
17 11 Particulate Matter 75 mg/Nm3
18 12 Particulate Matter 75 mg/Nm3
19 13 Particulate Matter 150 mg/Nm3
20 14 Particulate Matter 150 mg/Nm3

73

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg
Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time
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4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent is valid for production of Clinker-2.5 Million Ton/Annum, Cement-3.5 Million Ton/Annum,
CPP-30 Megawatt, WHRS- 13 Megawatt, Solar Power- 8.5 Megawaitt

2. Industry shall use raw material Lime Stone-3.75 MTPA, Red Mud/lIron Ore-0.19 MTPA, Gypsum
(Chemicals and Minerals)-0.175 MTPA, Fly Ash-1.23 MTPA , Sweetener-0.40 MTPA, Imported/Indian

Coal-0.65 MTPA ,Imported/Indian Pet Coke-0.30 MTPA as feed stock, AFR-5 to 15%.

3. Industry shall use imported/Indian pet coke as feed stock for manufacturing of Cement as per MoEF& CC
notification dated 10-09-2018 and will comply with the all provisions as mentioned in above notification.

4. Industry shall comply with the conditions of Environmental Clearance issued by MoEF& CC vide letter J-
11011 /560/2007-1A(11)I dated 30th March, 2021.

5. Industry shall comply with the conditions of CTE issued by UPPCB vide letter no.
122772/UPPCB/Sonbhadra (UPPCBRO)/CTE/ SONBHADRA/2021 dated 19-05-2021.

6. Industry shall comply with the conditions of CTE issued by UPPCB vide letter no.
93212/UPPCB/Sonbhadra (UPPCBRO)/ CTE/SONBHADRA/2020 dated 23-10-2020.

7. Industry shall not use any fuel for operation of Waste Heat Recovery Boiler.

8. Industry shall comply with the Ambient air quality standard 2009.

9. The industry shall operate and maintain installed APCS in such a manner to achieve the emission
standards as prescribed under Environment (Protection) Rules, 1986.

10. Industry shall operate and maintain water sprinkler to suppress dust inside the premises. Industry shall
maintain proper housekeeping and proper dust control arrangement at loading and unloading areas.

11. Industry shall operate and maintain the Online Continuous Emission Monitoring System and ensure its
connectivity to CPCB server. Industry shall also calibrate installed OCEM S from recognized agency on six

monthly basis.

12. To prevent dust emission due to regular movement of vehiclesin the premises, the pucca metal road shall
be constructed & maintained in the premises of unit.

13. Industry shall install water sprinklers to suppress dust inside the premises and shall maintain proper
housekeeping and proper dust control arrangement at loading and unloading areas.

14. The loading / unloading of raw materials and finished product shall be done in covered shed.

15. Industry shall comply with the Office memorandum no. H 48273/C-1/NGT-83/2020 dated 27.02.2020
issued by UPPCB.

16. Industry shall develop and maintain green belt at 40% area of the land.

17. Industry shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. of Environment, Forest and Climate Change and shall submit time bound proposal for

proposed plantation. STP treated water shall be used for forestation.

18. Fly Ash shall be utilized in cement plant. Industry shall comply with provisions of Fly Ash notification
S.0. 5481(E) dated 31.12.2021 and its amendment issued on 01.01.2024.

19. Industry and shall ensure the compliance of provisions of Noise Pollution (Regulation and Control) Rules
2000.

20. Industry shall submit the Stack/Ambient Air monitoring reports of NABL accredited laboratory on
guarterly basis to the Board.

21. Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

22. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office order
dated 16/02/2018, which is available on Board's Website- www.uppch.com.

23. Industry shall abide by orders and directions issued by Hon'ble Court, Hon'ble National Green Tribunal,
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Central Pollution Control Board, U.P. Pollution Control Board for protection and safeguard of environment
from time to time.

24. Industry shall strictly comply with the directions given by Mission for Fly Ash Management and
Utilization Committee from time to time

25. Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.

26. Consent fees if revised, shall be payable by industry from the date of its applicability.

27. 1f closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

28. TheD.G. setsof capacity 320 KVA- 02 Nos. shall be kept within acoustic enclosure and exhaust pipe
should be as per norms.

29. Industry shall comply with the relevant provisions of Environmental Laws.

Digitally signed by ATULESH

ATULESH YADAV ysoav

Date: 2024.12.18 17:01:12 +05'30'
Chief Environmental Officer Circle-2
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis to Head Office. Digitally signed by ATULESH
ATULESH YADAYV yaoav

Date: 2024.12.18 17:01:39 +05'30"

Chief Environmental Officer Circle-2
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010
Phone: 0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

Ref. No: 24694/UPPCB/Sonebhadra(UPPCBRO)/HWM/SONBHADRA/2024

To,

Dated :04/07/2024

M/s ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS for Coprocessing in
cement Kiln
UltraTech Cement Limited Unit Dalla Cement Works,SONBHADRA,231207
Tehsil :Robertsganj

District :SONBHADRA

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

1
2.
3.

Number of authorization and date of issue 24694 and 04/07/2024 .
Reference of application (No. and date) 25870596 and 20/04/2024 .

Mr SANDEEP HIVAREKAR of M/sULTRATECH CEMENT LIMITED UNIT DALLA
CEMENT WORKS for Coprocessing in cement Kiln is hereby granted an authorization based
on the enclosed signed inspection report for generation, collection, utilization, storage and
disposal or any other use of hazardous or other wastes or both on the premises situated at

Robertsganj, Sonbhadra .

Details of Authorisation

S No.

Category of Hazardous
Waste as per the Schedules
I,Il and Il of theserules

Authorised mode of disposal
or recycling or utilization or
CO-processing, €tc.

Quantity(ton/annum)

Hazardous and Other waste for
Co-processing in cement plant as
per CPCB guidelines

Coallection, Storage,
Transportation, Co-processing in
Cement Kiln

99000 Ton/Annum

1

2.

1

2.

The authorization shall be valid for aperiod of 04/07/2029 from the date of issue of thisletter

The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
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5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

0. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. Theimporter or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14.  Annua return shall befiled by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1. Theindustry comply with the guidelines and SOPs outlined by CPCB (Published in July, 2017)
for co-processing of hazardous and other wastes in cement plant as per Hazardous and other waste
(Management and trans boundary movement) Rules, 2016.

2. The transport vehicles shall be designed suitably to handle and transport the hazardous wastes of
various characteristics.

3. The transporting should follow all the Rules pertaining to transportation of hazardous waste as
stipulated under HW (M& TM) Rule 2016.

4. Inform SPCB in Form 11 of the HW (M & TBM) Rules, or local authority, occupier/operator of
facility, and other concerned immediately in case of spillage, leakage or other accidents during
transportation.

5. Each occupier, transporter, operator or cement plant responsible for transportation of hazardous
waste shall develop emergency Response Plan (ERP) as stipulated in Guidelines on Implementing
liabilities for Environmental Damages due to Handling & Disposal of Hazardous waste and penalty”
published by CPCB.

6. Industry shall ensure the compliance to the standards notified under the Environment (Protection)
Act 1986 (29 of 1986) for cement plants with respect to Co-processing of waste.

7. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/ bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.
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8. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

9. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-
processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as
per specific conditions of authorisation .

10. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from timeto time..
11. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

12. The applicant must file returns on prescribed Form 4 along with a compliance report of thisletter
and should also maintain records on Form 3 and present it to Board’ s inspecting officials.

13. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

14. The authorized person shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes.

15. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

16. It iswithin the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization issued under the Rule — 7 of Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016.

17. You are directed to display board outside the main factory gate with regard to quantity and
nature of hazardous chemicals being handled in the plant, including waste water and air emission
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this|etter.

18. It isthe mandatory duty of the authorized person to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016.

19. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in alined RCC tank/pit with suitable shed.

20. The occupier, transporter and operator of afacility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay afine aslevied by the State Pollution Control Board under the
rules.

21. Thisauthorization isvalid till theindustry is having valid consent as per the provisions of Air
(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution)

Act, 1974. . Digitally signed b
Rajendra (- yfiglged Sgndory)
- Date: 2024.07.11
Singh 145832 +05'30

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, SONBHADRA for information and

necessary action .

. Digitally signed by
RaJend ra Rajendra Singh

H Date: 2024.07.11 14:58:50
Singh +0530
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Annexure No.8

— Uttar Pradesh Pollution Control
—— Board
%“g“g Bullding No TC-12V, Vibhuti khand, Gomti Nagar,

Aﬁ% %“ Lucknow - 226 010, Uttar Pradesh
Regn. No. ’ Date:
PR-18-UTT-01-AAACLG442L-24 18-01-2024 05:18 PM

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

(Under Rule-13(3) of the Plastic Waste Management Rules, 2016, as amended)

To,

UltraTech Cement Limited
unit Dalla Cement Works ,
SH-5,Post: Dalla, Distt.
Sonebhadra(UP)
.Sonebhadra,Uttar Pradesh-
231207

1. With reference to the application dated 09-08-2022 regarding registration as a
Recyclers/Co-processars/, your application has been processed and found in order. Now,
therefore, Uttar Pradesh Pollution Control Board is pleased to grant the
registration in favour of UltraTech Cement Limited unit Dalla Cement Works, vide
registered address SH-5,Post: Dalla, Distt. Sonebhadra{UP) , Sonebhadra, Uttar
Pradesh -231207 for processing of plastic waste, as per details given below:

Processing Code El Quantity (TPA)
Cat-l 60000.0000
Processing Capacity ot 80000.0000
Cat-Ill 60000.0000
Cat-IV 600006.0000
. ; Product i Quantity (TPA)
slistion Loy Coprocessing [E1] 2500000.0000

2. This certificate of registration shall be valid for a period of One Year from the date of
issue of the letter unless revoked, suspended or cancelled.

3. The unit shall process the plastic waste (Quantity & Type) as per the Process Flow
Diagram (Section 8) and using the plant machinery as per the details given at (Section
L)

4. The quantity of plastic waste processed in the unit shall be as per details given in
Clause 1.0 above. The amount of plastic packaging waste recycled processed by the
PWP shall not be more than installed capacity of the enterprise

5. Recycling of plastic waste shall conform to the Indian Standard: IS 14534: 1998 titled

"Guidelines for Recycling of Plastic" as amended form time to time.
Signed

| “Hy-Sanjeev
i Kumar Singh
Py 4 Date:
! 2024.01.18
~ “ 17:19:22 +05:30
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10.

1,

12;

13

14,

15

16.

g B {f

. Carry bag made of virgin or recycled plastic, shall not be less seventy five microns in

thickness and one hundred and twenty (120) microns in thickness with effect from the
31st December, 2022.

. The PWPs shall not engage in manufacture, stocking, distribution, selling and using of

banned SUP items as listed in Amendment to PWM Rules dated August 12, 2021

. The PWPs shall not deal with any entity not registered through on-line centralized portal

developed by CPCB.

. The unit shall maintain a record of details of procurement of plastic waste and sale of

recycled products as per forma prescribed by CPCB. The tatal quantity of plastic waste
processed by plastic waste processors and attributed to PIBOs on an annual basis shall
be made available on the centralized portal developed by CPCB as also on the website
of PWP.

Registered PWPs shall provide certificates for plastic waste processing, which shall be
considered for fulfilment of EPR obligations by PIBOs. Certificates shall be issued on the
centralized portal in the pro forma and as per mechanism developed by CPCB. The
certificates will be for plastic packaging category-wise and shall include GST data of the
enterprise.

Exchange of EPR credit between PWPs and PIBOs to be done as per mechanism
provided by CPCB.

The PWPs shall file annual returns on the plastic packaging waste collected and
processed towards fulfilling obligations under EPR with the CPCB/SPCB/PCC as per pro
forma prescribed by Central Pollution Cantrol Board by the April 30 of the next financial
year.

The PWP shall pay Annual fee for processing of Returns as per Guidelines by CPCB.

In case, at any stage it is found that the infermation provided by the PWP is false, the
PWP shall be debarred by SPCB, as per procedure laid down by CPCB , fram operating
under the EPR framework for a period of one year. The PWPs whose registration has
been revoked shall not be able to register afresh for the period of revocation.

The PWPs are required to comply with provisions of PWM Rules (as applicable) failing
which necessary action as deemed fit shall be initiated against the viclator. The
Envircnment Compensation, as applicable, shall be levied by CPCB/SPCB/PCC on the
vialator.

An application for the renewal of a Registration shall be made at 90 days prior to expire
of validity, along with the necessary information & documents as per the Guidelines
issued by the MoEF&CC and CPCB from time to time.

If at any stage, information provided by the unit is found to be incorrect, then the
Registration granted by SPCB/PCC shall be debarred by SPCB, as per procedure |

v _Signed
¥ Dy:Sanjeev
& Kumar Singh
Date:

=, 2024.01.18
~ “ 17:19:22 +05:30
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18.

18.

20.

21.

down by CPCB, from operating under the EPR framework for a period of five years.

The PWP should ensure compliance with provisions of the PWM Rules, 2016, as
amended. Action, as deemed fit, including revocation of registration, closure of unit,
levying Environmental Compensation charges, shall be taken against violators of PWM
Rules.

Uttar Pradesh Pollution Control Board reserves the right to take such action as deemed
fit under Environment (Protection) Act, 1986 for violation of PWM Rules, 2016, as
amended, if any, by the concerned PWP for the periad prior to grant of registration,

Type of plastic and recycled content for different components of commadity to be
included in the label on the commodity

The Unit shall obtain all other statutory clearances/ permissions regarding Occupational
Safety, Health & Fire safety and implement necessary measures including Offsite/Onsite
Disaster Management Measures as may be mandated by the concerned Authorities
under the applicable extant Laws/Rules /Regulations etc.

Member Secretary

A

) Signed
\ 'b_gSanjeev

umar Singh
Date:
2024.01.18
17:19:22 +05:30



62 87

5” 3ign I to your agcount X = Certralized EFR Portal for Plaz. X =' Sign i Lo yaunagoount x + = 2 x

c 5 eprpiasticoocb.govan/®fept/owp-dashboard i @

n Rahui Saighal =
Welcome, Rahul Saighal! [ Bownload FAQS [B Download Instruction Shest

Registration Status Valid Till Entity Type
Approved 2125-01-18 PP
; ua.u..g/. :E
Registration/Renewal of Registration Pracurement Details Wallet

Credit Exchange & Annual Filing

15:30
11-03-2026

TR

© Sunny 3 i



38

Annexure No.9

63
ADITYA BIRLA

Ultratech

UTCL/DLCW/ENV/2026/4184
17.01.2026

The Chief Environmental Officer,
Circle 2, U. P. Pollution Control Board
TC-12 V, Vibhuti Khand, Gomti Nagar
Lucknow (UP)-226010

Sub. : Consent Compliance report (October-December 2025) of UltraTech Cement Limited
(Unit: Dalla Cement Works) for Dalla Cement Works

e Ref. : No. 223'703/UPPCB/Soncbhadra[UPPCBRO]/CTO/both/SONBHADRA/Z(JZ/} dated
15/12/2024
Dear Sir,

We are submitting herewith Consent Compliance reports (October — December 2025) of
Dalla Cement Works for Consent to Operate under Air & Water Act, for your kind reference
and record. We trust you will find the same in order.

Thanking you

Yours faithfully
For ULTRATECH CEMENT LIMITED
(Unit: Dalla Cement Works)

ol

Sandeep Hivarckar
Joint Predidgnt & Unit Head

XX"’\;} Encl: As above.

CC: Regional Officer,
U.P. Pollution Control Board
Uttar Mohal (Near Chandi Hotel)
Sonebhadra - 231216 (U.P)

i, UltraTech
O\ yc £ m E N T4

The Engineer's Choilce

UltraTech Cement Limited

Unit: Dalla Cement Works : SH 5, Post: Dalla, Distt. Sonebhadra (U.F) - 231207.
Tel.: +91 5445 265778, 265801, 265802 | W: www.ultratechcement.com | CIN : L26940MH2000PLC128420
Regd. Office : 'B' Wing, Ahura Centre, 2nd Floor, Mahakali Caves Road, Andheri (East), Mumbai - 400093, Tel.: 491 22 66917800



UltraTech % ment Limited
Unit Dalla Cement Works

Consent to Operate Compliance Report

(October- December 2025)

Ref. : 223703/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 15/12/2024

S.N

Consent Condition

Status

This CCA ULTRATECH CEMENT LIMITED UNIT DALLA CEMENT WORKS granted
for the period from 01.01.2025 to 31.12.2029 and vealid for manufacturing of
following products: 1. Clinker - 2.5 MTPA 2. Cement - 3.5 MTPA 3. CPP - 30 MW
4. WHRS - 13 MW SOLAR POWER - 8.5 MW

Noted

Conditions under Water (Prevention and Control of Pollution) Act - 1974 as amended:

i)

The daily quantity of effluent discharge (KLD)

Kind of
Effluent

Quantity

(KLD) Treatment facility

Discahrge Point

LD (Reused for water

Neutralization Pit )
sprinkling] .

Industrial 145 KLD

Complying

ILD (Reused for green belt

- development)

Domestic  |BOO KLD

Complying

)

Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent
Treatment Plant consisting of primary/secondary and fertiary freatment as is
reguired with reference to influent quantity and quality. In case of stoppage
of functioning of ETP, production has fo be stopped immedialely and this
Board has to be intfimated by fax/phone/email with o report in this regard to
be dispatched immediately.

Cement plant is

not generating

process Trade effluent therefor only
STP & Neutralization Pit is provided for

Domestic
freatment

& DM plant  water

{iii)

The tfreated effluent shall be recycled to the maximum exlent and should be
reused within the premises for gardening etc. Quality of the treated effluent
shall meet 1o the following general and specific standards as prescribed
under Envircnment (Protection) Rules, 1986 and cpplicable to the unit from
time-to-time :

Industrial Effluent Quality Standard

Parameter Standard

BOD 30 mg/|

Cab 250 mg/|

1SS 100 mg/|

Oil & Grease 10 mg/!

Complying

(iv)

Sewoge Treatment and Disposal - The applicant shall provide
comprehensive STP as is reguired with reference to influent quantity and
quality. In case of stoppage of functioning of STP, preduction has fo be
stopped immediately and this Board has to be infimated by fax/phone/email
with a report in this regard to be dispatched immediately.

Complying

v

The tfreated sewage shall be reused in gardening as far cs possible. The STP

Parameter Standard

oH 6.5-2.0

BOD 30 mg/I

78S 100 ma/!

Fecal Coliform 1000 (MPN/100 ml}

Complying

Condotion under Air (Prevention and Control of Pollution) Act - 1981 as amended

89
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(i)

The applicant shall use following fuel and install a comprehensive control
system consisting of confrol equipment as required with reference to
generation of emissions and operate and maintain the same continuously so
as to achieve the level of pollutants to the following standards.

Control Device | Height of
g ; Type of |Stack 9
Air Pollution Source Fuel |No. Stack
Cement Mill - 2 - 8 Particulate 20 m with
Matter Bag filter
DG Set 10.86 MW HSD 12 Particulate 45 meter
Maftter
Limestone Crusher - | - 13 Parficulate 25 meter
Maftter with Bag
Limestone Crusher - 1 - 14 Particulate 26 meter
Matter with Bag
Unif -2, K5 Cooler - 5 Particulate 62 m with
Matter ESP
Unit -2, K-5 Coal Mill < é Parficulate | 77 m with Agreed & Complying
Matter Bag House
Cement Mill -3 - 2 Partficulate 53 m with
Matter Bag filter
CPP Boiler ESP Coal 10 Parficulate 75 m with
Matter ESP
DG Sef 10.86 MW HSD 11 Particulate 45 meter
Matter
Unit -1, K-4 Raw Mill/Kiln Coal/P 1 Particulate 75 m with
et Coke Matter Bag House
Unit -1, K-4 Cooler - 2 Particulate 55 m with
Matter ESP
Unit -1, K-4 Coal Mill - 3 Particulate 77 mwith
Matter Bag Filter
Unit-2, K-5 Raw Mill/Kiln Coal/P 4 Particulate 110 m with
et Coke Matter Bag House
Cement Mill - 1 - 7 Partficulate 20 m with
Matter Bag filter
Emission Quality Standards
Stack No. Parameters Standards
1 Particulate Matter 30 mg/Nm3
1 Sulphur Dioxide 100 mg/Nm3
1 Oxides of Nitrogen 1000 mg/Nm3
2 Parficulate Matter 30 mg/Nm3
3 Particulate Matter 30 mg/Nm3
4 Parficulate Matter 30 mg/Nm3
4 Oxides of Nitrogen 800 mg/Nm3
4 Sulphur Dioxide 100 mg/Nm3
S Particulate Matter 30 mg/Nm3
& Particulate Matter 30 mg/Nm3 P
7 Parficulate Matter 30 mg/Nm3 AGIEEG & COping
8 Parficulate Matter 30 mg/Nm3
9 Parficulate Matter 30 mg/Nm3
10 Parficulate Matter 50 mg/Nm3
10 Sulphur Dioxide 600 mg/Nm3
10 Oxides of Nitrogen 450 mg/Nm3
11 Particulate Matter 75 mg/Nm3
12 Parficulate Matter 75 mg/Nm3




13 Parficulate Matter 15"(\) mg/Nm3

14 Parficulale Matter O mg/Nm3

In cose of stoppage of functioning of air pollution control equipment,
production has to be stopped immediately ond this Board has to be

intimated by fax/phone/email with a report in this regard to be dispatched
immediately

Agreed

fii)

The unit will not use any type of restricted fuel.

Noted

(i}

Noise from fthe D.G. Set and ofher source(s] should be confroled by
providing an acoustic enclosure as is required for meeting the ambient noise
standards for night and day fime as prescribed for respactive areas/zones
[Industricl, Commercial, Residential, Silence) which are as follows : Day time :
from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. o 4.00 a.m.

Standards
for Noise
level in
db(A) Leq

Silence
Ione

Residential
Area

Commercial

Industrial Area
Area

Night i

Time

Day
Time

Night
Time

Day
Time

Night
Time

Doy

Day Time Time

Time

75 70 65 55 55 45 50 40

Complying

Essential documents to be submitted by the Industry/Unit as Applicable :

Envirenment Statement in Form-V of Environment (Protection) Rules, 1986,

Environment Statement report in
Form-V has been submitted on dated
09.09.2025

Quarterly compliance repaort of the CCA, photograph of ETP/APCs/Waste
Storage Area.

Photograph attfached in annexure 1

Competent Authority reserves the right to change/modify/add any time any
condition of this CCA.

Agreed

Unit has fo comply with the following specific & genercl conditions. Non
compliance of any provision of this CCA and praovisions of the Water Act, Air
Act and Hazardous and Other Wastes (Management and Transboundary
Mavement] Rules, 2016 wil results in legal action under the aforesaid Acts
and Rules.

Agreed & Complying

In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021
issued by Department of Environment, Forest and Climate Change, Uttar
Pradesh. You are directed fo develop Mivawaki Forest as per the SOP
available at  URL-http://www.upecp.in/TrainingSession.aspx  for  ensuring
fimely complichce of this direction, you are hereby directed to submil a
bank guarantee with minimum validity of one year of the amount equivalent
to the sum of initicl consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty
Thousand Cnly) whichever is more, within 30 days from the date of issuance
of this certificate. In case of non compliance of this direction, your consent
will be revoked by the Board.

2.0 hac Miyawaki Forest has been
devioped

If the unit uses the ground water and reguires the permission from
SGWA/CGWA for water abstraction then the industry will have to cbtain No
objection cerfificate for absiraction of ground water. |t will be the
responsibility of the industry to comply with the various conditions of the NOC
obtained from the competent authority and submit to the Board, within 3
months fime failing which CTO will be revoked.

Ground water NOC granted from
State Ground water Department U.P.,
which NO-OBJECTION CERTIFICATE
NO: 046238, 033978, 015126, 037041,
013198 and complying their
condiition

General conditions
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The applicant shall get analysed the samples of effluent/emissich/hazardous
wastes at least cnee in a three month from the laboroiory recognized by the
MoEF and shall repert to the UPPCB.

Stack, AAQ and wasle water quality
monitoring & analysis is being done
in once in a three month by MOEF
recognized laboratory and report is
sending fo UPPCB on quarterly basis.

The applicant shall however, not without the prior consent of the Board bring
info use any new or altered outlet for the discharge of effluent or gases
emission or sewage waste from the unit.

Noted

Treated Industial waste water and domestic waste water shall be disposed
jointly af cne disposal point. The applicant shall provide discharge
measurement equipment at final disposal point,

Treated water is using water sprikling
and greenbelt deviopment [ ZLD is
maintaining)

The applicant shall strictly comply with conditions of this CCA and submit
compliance report of stipulated conditions within 30 days of receipt of this
CCA. If at any point of fime, it is found that the industry is not complying with
stipulated conditions or any further direction/instruction issued by the Board,
legal action shall be inificted against the applicant.

CCA Compliance report of
sfipulated  conditions is submitted
within 30 days from date of receipt of
this letter

The applicant shall maintain good house All

valves/pipes/sewer/drains etc. must be leak-proof

keeping.

Goed house keeping is maintaining
& Al vaolves/pipes/sewer/drains s
leak-proof

The industry shall provide unintemupted entry to the STP/ETP inlet and outlet
paints, Air Pollution Control equioment and stack for  smoolh
sampling/monitoring of efficiency of pollution control systems.

industry had provide uninterrupted
enfry to the STP/ETP inlet and outlet
points, regular sampling/monitoring
is being done of Air Pollution Control

6 equipment and stack for smooth
efficiency of pollufion control
systems.

The industry shall provide Inspection Book at the time of inspection to the|industry is maintaining Inspection

5 Board's officials. Book

Whenever due fo cny accident or other unforeseen act or event, such
emission occurs or is apprehended fo occur in excess of standards laid
down, such information shall be reported to the Board's offices and all other
8 |concerned offices. In case of failure of pollution control equipment, the Agreed

production process connected to it shall be stopped with immediate effect.

The industry shall operate in @ manner so thal all emissions be emitted
through designated chimney/stack only.

Agreed & Complying

In case of any damage fo the agriculture productivity, human habitation
etc. by the operation of industry, it shall be imperative lo stop production in
the indusiry with immediate effect and such information shall be reported fo
Board's offices. The industry shall be liable tc pay compensatien also in such
cases as decided by the Competent Authority.

Agreed

The applicant shall apply before the 40 days of expiry of CCA or any change
in production types/ production capacity/manufacturing process/capacity
enhancement efc. or any change in effiuent discharge point or emission
point

Agreed

The Board reserves the right to reveke/add/maodify any stipulated condition
issued clong with CCA, as may be necessary.

Agreed

Specific Conditions




This consent is valid for production of Clinker-2.5 Million Ton/Annum, Cement-
3.5 Million Ton/Annum, CPP-30 Megawatt, WHRS- 13 gawall, Selor Power-

8.5 Megawatt Noted
Indlustry shall use raw material Lime Stone-3.75 MTPA, Red Mud/Iron Ore-0.19
MTPA, Gypsum (Chemicals and Minerals)-0.175 MTPA, Fly Ash-1.23 MTPA |
2 |Sweetener-0.40 MTPA, Imported/Indian Coal-0.45 MTPA,Imported/Indian Pet Noted
Coke-0.30 MTPA as feed stock, AFR-5 to 15%,
Industry shall use imported/indian pet coke as feed stock for manufacturing
of Cement as per MoEF&CC nofification dated 10-09-2018 and will comply
3 |with the all provisions as mentioned in above nofification. Agreed & Complying
Indusiry shall comply with the conditions of Environmental Clearance issued
by MoEF&CC vide letter J11011 /540/2007-1A(11)I dated 30th March, 2021 ;
4 Complying
Indusiry shall comply with the conditions of CTE issued by UPPCB vide letter
5 |no. 122772{UPPCB/Sonbhadra (UPPCBRO)/CTE/ SONBHADRA/2021 dated 19- Cormplying
05-2021
Industry shall comply with the conditiens of CTE issued by UPPCB vide letter
4 [no. 93212/UPPCB/Sonbhadra (UPPCBRO)/ CTE/SONBHADRA/2020 dated 23- Complying
10-2020.
Indlustry shall not use any fuel for operation of Waste Heat Recovery Boiler. No any fuel is used for operation of
7 Waste Heat Recovery Boiler.
Industry shall comply with the Ambient air quality standard 2009.
8 o % 9 % Agreed & Complying
The industry shall operate and maintain installed APCS in such a manner fo  |OPeration and mainteance of APCS
9 |achieve the emission standards as prescribed under Environment s being done on regular basis
[Protection) Rules, 1984.
Industry shall operate and maintain water sprinkler to suppress dust inside the |Water sprinkler is being done on daily
premises. Industry shall maintain proper housekeeping and proper dusi basis fo suppress dust. Industry is
control arangement af locading and unloading areas. maintain proper housekeeping and
10 proper dust confrol arrangement at
loading and urloading areas.
Industry shall operate and maintain the Online Centinucus Emission Online Continucus Emission
Monitoring System and ensure its connectivity to CPCB server. Industry shall  |Monitoring System has been instalied
also calibrate installed OCEMS from recognized ogency on six monthly basis. |and connected to CPCB server.
11 OCEMS cdiibration is belng done
from MOEF recognised agency on six
monthly basis.
To prevent dust emission due to regular movement of vehicles in the PUC,C;] ,FOOC? s Consiricted & raad is
12 |premises, the pucca metal road shall be constructed & maintained in the e BReEa:
premises of unit.
Industry shall install water sprinklers to suppress dust inside the premises and  |Water sprinklers vehicle provided to
shall maintain proper housekeeping and proper dust control arrangement at |suppress dust inside the premises and
13 |loading and unloading areas. maintaining proper housekeeping.
Covered shed provided for loading /
14 The loading / unicading of raw materials and finished product shall be done unloading raw material and finished
in covered shed. product.
15 Industry shall comply with the Cffice memorandum no. H 48273/C-1/NGT- Eonitiving
83/2020 dated 27.02.2020 issued by UPPCB.
16 |Industry shall develop and maintain green belt at 40% area of the land Complying
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Industry shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-
09(rit)/2016 dated 13.10.2021 of Deptt. of Environment, Forest and Climate
Change and shall submit time bound proposal for proposed plantation. STP
freated water shall be used for forestation.

20 Haec. Miyawaki plantation has
been devioped & STP treated water
is being used for green belt
deviopment

Fly Ash shall be ufilized in cement plant. Industry shall comply with provisions
of Fly Ash notification 5.0. 5481 (E) dated 31.12.2021 and its amendment
issued an 01.01,2024,

Fly Ash is utilising in our Cement plant
& complying

Industry and shall ensure the compliance of provisions of Noise Pollution
{Regulation and Control) Rules 2000.

Complying

Indusiry shall suomit the Stack/Ambient Air monitoring reports of NABL
accredited laberatory on guarterly basis to the Board.

Stack/Ambient Air menitoring reports
of NABL accredited laboratory s

20 submitting on guarterly basis to the
Board.
o1 Industry shall comply with the provisions of Hazardous and Other waste c Vi
(Management & Trans boundary Movement) Rules 2016. ARG
Industry shall develop and mainfain green belt as per the guidelines issued
272 (oY the Board .vide office order dated 16/02/2018, which is available on Complying
Board's Website- www.uppcb.com.
Industry shall abide by orders and directions issued by Hen'ble Court, Hon'ble
23 |National Green Tribunal, Central Pollution Control Board, U.P. Polluticn Agreed
Control Board for proteclion and safeguard of environment from fime to time
o4 Industry shall strictly comply with the directions given by Mission for Fly Ash P
Management and Ufilization Committee from time to time gree
Environmen statement report

25

Industry shall submit environmental statement in prescribed format as per rule
14 of Envircnment [Protection) Act, 1986.

submitted on dated 09.09.2025

Consent fees if revised, shall be payable by industry from the date of its

26 applicability Agreed
If closure order s issued by CPCB or UPPCB against the unit, then CTO issued
earlier will remain suspended during the closure period and after ensuring

27 |the compliance and after revocation of closure crder, the CTO will Agreed

auvtomatically be effective with additional conditions mentioned in the
closure revocation order.

28

The D.G. sets of capacity 320 KVA- 02 Nos. shall be kept within acoustic
enclosure and exhaust pipe should be as per norms.

D.G. sets is provided in acoustic
enclosure

29

Industry shall comply with the relevant pravisions of Environmental Laws.

Agreed & Complying
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72 Annexure No.9.1 97

Your (Half Yearly Compliance Report) has been Submitted with following details

Proposal No IA/UP/IND/155260/2020

Compliance ID 468516178

Compliance Number(For Tracking) EC/M/COMPLIANCE/468516178/2025
Reporting Year 2025

Reporting Period 01 Dec(01 Apr - 30 Sep)

Submission Date 27-11-2025

RO/SRO Name Shri Satya Prakash Negi

RO/SRO Email jhk119@ifs.nic.in

State UTTAR PRADESH

RO/SRO Office Address Integrated Regional Offices Lucknow

Note:- SMS and E-Mail has been sent to Shri Satya Prakash Negi, UTTAR PRADESH with Notification to Project Proponent.
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Al - AN ALY Lo

UTCL/DLCW/ENV. /2025/ BAK
25.11.2025

The Additional Director (Central)
MoEF &CC, Kendriya Bhawan
11t Floor, sector- H Aliganj
Lucknow - 226024 (UP)

Sub.: Submission of six-monthly EC Compliance report (April 2025 to September 2025) for expansion
of Integrated Cement Plant- Clinker (2.0 to 3.5 MTPA), Cement (0.5 to 3.5 MTPA), CPP (27 to 30
MW) long with installation of WHRS (13 MW) at Robertsganj Distt. Sonebhadra, Uttar Pradesh.

Ref : Letter no.J-11011/560/2007-1A 11 (i) dated 30.03.2021

Dear Sir,

This is reference to the above subject matter; we are submitting herewith the point wise six-monthly
compliance report for the period from April 2025 to September 2025 of Environment Clearance letter no.
J-11011/560/2007-IA II (i) dated 30.03.2021 for expansion of Integrated Cement Plant- Clinker (2.0 to
3.5 MTPA), Cement (0.5 to 3.5 MTPA), CPP (27 to 30 MW) along with installation of WHRS (13 MW) at
Robertsganj Distt. Sonebhadra, Uttar Pradesh.

MOEF&CC notification no. S.0. 5845(E) dated 26.11.2018, we are submitting herewith the soft copy of
compliance report to your good office by E-mail.

This is for your kind information please,
Thanking you,
Yours faithfully

For ULTRATECH CEMENT LIMITED
(Unijt: Dalla Cement Works)

£
Sandeep ekar
Joint Presidant & Unit Head
Encl: as above

CC : 1.Regional Director (North Zone), CPCB, Zonal Office, Vibhuti Khand, Gomtinagar, Lucknow
2. Member Secretary, Uttar Pradesh Pollution Control Board TC-12 V, Vibhuti Khand, Gomti Nagar

Lucknow (UP)-226010
Ultralech
yc £ m E N T/

The Engineer's Choice

UltraTech Cement Limited

Unit: Dalla Cement Works : SH 5, Post: Dalla, Distt. Sonebhadra (U.P) - 231207.
Tel.: +91 5445 265778 265801, 265802 | W: wwwultrutechcemeni com | CIN : L26940MH2000PLC128420
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- Proposal Name

Name of Entity / Corporate Office

Village(s)
District
Proposal No.

Plot / Survey / Khasra
No.

State

MoEF File No.

Half Yearly Compliance Report
2025
01 Dec(01 Apr - 30 Sep)

Acknowledgement

Integrated Cement Plant- Clinker (2.0 to 3.5 MTPA),
Cement (0.5 to 3.5 MTPA), CPP (27 to 30 MW) along
with installation of WHRS (13 MW) at Robertsganj Distt.
Sonebhadra, Uttar Pradesh.

N/A
SONBHADRA
/2
oyl e Category Industrial Projects - 1
N/A Sub-District N/A
e ke ok
UTTAR PRADESH Enfityls Fal AL
Entity name as per UltraTech Cement

J-11011/560/2007-1A 11 PAN Limited

@

Compliance Reporting Details

Reporting Year

Remarks (if any)

Reporting Period

2025

Compliance status for the
period from April 2025 to
September 2025

01 Dec(01 Apr - 30 Sep)

Details of Production and Project Area

Name of Entity /
Corporate Office

UltraTech Cement Limited unit Dalla Cement works

Project Area as per EC Granted

UltraTech Cement Limited unit Dalla Cement works

Actual Project Area in Possession

Private 62.344 62.344
Revenue Land 4.656 4.656
Forest 0 0
Others 0 0
Total 67 67
Production Capacity
Address: TA Division, Minialry of Environmént, Forest and Climate Change, Fage 1 01
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Product ; : . Production ~ Capacity as
- . v 4
Sr. no Natia units alid Upto Capacity Bt yERT per CTO
Million
1 Cement Tansper. | s 3.5 1.791 3.5
Annum
(MTPA)
Million
2 Clinker Toosper | 3190000 3.5 2.0125 2.5
Annum
(MTPA)
3 iy MW 31/12/2029 30 18.16 30
Power
4 WHRS MW 31/12/2029 13 9.23 13
Conditions
Specific Conditions
Sr.No. Condition Type Condition Details
AIR QUALITY
1 MONITORING AND Stack emission from all stacks shall not exceed 25 mg/Nm3
PRESERVATION

PPs Submission: Being Complied Date:
Stack emission from all stacks is being maintained within norms. Monitoring results attached as 19/11/2025
Annexure 1.

AIR QUALITY E CEMS shall be installed on Raw mill; Kilns, Cooler, Coal mill and
: MONILOREIG JRD cement grinding mills and stacks of Captive Power plant
PRESERVATION ERRICIES e it

PPs Submission: Complied Date:
CEMS has been installed at Raw mill, Kilns, Cooler, Coal mill, Cement grinding mills and Captive 16/11/2025
Power plant.

AIR QUALITY e "
3 MONITORING AND dERT;.d a;lh?ll ’t:c pa;:fci,l :;ﬂ I;nd;afs}tg:(li :acuum cleaners shall be
PRESERVATION e b ‘

PPs Submission: Complied Date:
Paved road is provided, and industrial vacuum cleaners (sweeping machine) is provided for cleaning ~ 19/11/2025
of road on regular basis. Photograph attached as Annexure 2.

AIR QUALITY
4 MONITORING AND All belt conveyors shall be covered.
PRESERVATION

PPs Submission: Complied Date:
Closed belt conveyers are provided for transport of crushed limestone and raw materials. Photograph ~ 19/11/2025
attached as Annexure 3.

AIR QUALITY
5 MONITORING AND Pet coke shall be used only in Kiln only.
PRESERVATION

Address: TA Division, Ministry of Environment, Forest and Climate Changs, Page2of 10
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Date:
PPs Submission: Being Complied 19”31?2025
Pet coke is being used in Cement Kiln only as feed stock.
6 WASTE MANAGEMENT 100% waste utilization shall be practiced
Date:
PPs Submission: Being Complied 97/11/2025
100 percent waste is being utilized.
AIR QUALITY
7 MONITORING AND Low NOx Burners are proposed to control NOx in the Kiln.
PRESERVATION
Date:
PPs Submission: Complied 19/11/2025
Low NOx Burners is provided in the Kiln to control NOx.
g M}é)lll\}{lgglﬁll.\: gi&N D In case of co-processing monitoring of dioxin and furans shall be
PRESERV AiTI ON undertaken on yearly basis
PPs Submission: Being Complied Date:

Co-processing monitoring of dioxin and furans is being done on yearly basis as per the MoEF and 19/11/2025
CC notification dated 10.05.2016 ;

WATER QUALITY
9 MONITORING AND Extensive rainwater harvesting shall be done
PRESERVATION
PPs Submission: Complied Date:
Rainwater harvesting structure is constructed in plant and colony Photograph attached as Annexure 19/11/2025
4.
WATER QUALITY : ’
10 MONITORING AND tr:;ilerg ‘sk]rlaatgrtreal all the effluents and shall recycle and reuse the
PRESERVATION ’
PPs Submission: Being Complied Date:
Domestic and industrial wastewater is being treated in Sewage Treatment Plant (STP) and 19/11/2025

Neutralization Pit, treated water is used for green belt development and dust suppression.

An internal service road shall be constructed to avoid direct entry of

1 MISCELLANEQOUS trucks through main gate.

’ Date:
PPs Submission: Complied 19/11/2025

Internal service road has been constructed to avoid direct entry of trucks through main gate.

PP shall create around the plant boundary 3 tier Buffer plantation

i GREENBELL and maintain as part of 40% plantation @2500 trees per hectare.
PPs Submission: Complied Date:
Plantation has been developed and maintaining part of 40 percent plantation with 2500 trees per 19/11/2025

hectare. Photograph attached as Annexure 5.

The project proponent shall provide separate road for smooth entry
13 MISCELLANEOUS of vehicles coming from plant towards the highway and those moving
toward the plant.

Address: TA Division, Binistry of Environment, Forestand Climate Change, Page 3 of 10
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PPs Submission: Complied Date:
We have provided separate road for smooth entry of vehicles coming from plant towards the 19/11/2025
highway and those moving toward the plant.

The Recommendations of the approved site-specific condition plan
. /Wildlife management plan shall be implemented in consultation with
I MISCELLANEQUS state forest department. The implementation report shall be furnished
along with the six-monthly compliance report.

PPs Submission: Complied Date:
Wildlife management plan has been made in consultation with state forest department. In this 19/11/2025
connection we have sent letter to DFO Kaimoor wildlife sanctuary vide letter no.

UTCL/DLCW/ENV/2022 dated 3.01.2022 for Implementation of plan.

General Conditions

Sr.No, Condition Type Condition Details

The Environment Clearance (EC) granted to the project /activity is
strictly under the provision of the ETA Notification,2006 and its
amendments issued from time to time. It does not tantamount

1 Statutory compliance /construe to approvals /consent /permission ¢tc., required to be -
obtained or standers/conditions to be fallowed under any other
Acts/Rules /subordinate legislation, etc., as may be applicable to the

project.
Date:
PPs Submission: Agreed to Comply 19/11/2025
Noted
The project proponent shall install 24 X7 Continuous Emission
Monitoring System (CEMS) at process stacks to monitor stack as
well as 4 Nos. Continuous Ambient Air Quality Station (CAAQS) for
AIR QUALITY monitoring of AAQ parameters with the respect to standards to
2 MONITORING AND prescribed in Environment (Protection) rules 1986 as amended from
PRESERVATION time to time. The CEMS and CAAQMS shall be connected to SPCB

and CPCB online servers and calibrate these systems from time-to-
time equipment supplier specification through labs recognized under
Environment (Protection) Act.1986 or NABL accredited laboratories.

PPs Submission: Being Complied P
CEMS are provided at process stacks for monitoring of stack and Continuous Ambient Air Quality 19/11/2025
Station (CAAQS) are provided for monitoring of AAQ parameters. The CEMS and CAAQMS is
connected to CPCB and SPCB servers as well as calibration is being done on regular basis.

AIR QUALITY The Project proponent shall monitor fugitive emissions in plant
i MONITORING AND premises at least once in every quarter through labs recognized under
PRESERVATION Environment (protection) Act 1986.
PPs Submission: Being Complied Date:
Fugitive emissions monitoring is being done on quarterly basis through labs recognized under 19/11/2025

Environment (protection) Act 1986.

Al ,QUALITY : Project proponent shall provide leakage detection and mechanized
. VNI N A bag cleaning facilities for better maintenance of bags
PRESERVATION RN SRl gs-
PPs Submission: Being Complied Date:
Leakage detection is being done through analyzer and visual inspection. Mechanized bag cleaning
Address: TA Division, Ministry or Environment, Forest and Climate Change, Page 4 of

Indira Parvavaran BEhawarn dor Bash New Dalhi - 1100073
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facilities is provided through DCS logics and cleaning of bags is being done on periodic 19(11/2025

maintenance.

5 M%IS 1%%1111195\1{0 The project proponent shall provide wind shelter fence and
PRESERVATION chemical spraying on the raw material stockpiles;

PPs Submission: Complied Date:
Shed is provided at Raw material stockpiles, and no chemical spray is required for raw material 19/11/2025
stockpiles.

Efforts shall be made to reduce impact of transport of raw materials
6 M%IIE I’(l?(I)JI;AILI\JI(TSX;\ND and end products on the surrounding environment including
PRESERVATION agricultural land by the use of covered conveyor belts/railways as a
e mode of transport.
PPs Submission: Being Complied Date:

We have made Covered Conveyor belts from Mine area to Plant area for reduce the transportation of ~ 19/11/2025
raw materials.

AIR QUALITY Ventilation system shall be designed for adequate air changes as per
7 MONITORING AND the prevailing norms for all tunnels, motor houses, cement bagging
PRESERVATION plants,
‘ Date:
PPs Submission: Complied 19/11/2025

Ventilation system is provided for the adequate air changes at motor houses, cement bagging plants.

The project proponent shall install 24X7 continuous effluent
monitoring system with respect to standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R. No. 612 (E) dated
25th August,2014 (Cement) and subsequent amendment dated 9th

WATER QUALITY May, 2016 (Cement) and 10th may ,2016 (in case of co-processing
8 MONITORING AND Cement) as amended from time to time ;S.0. 3305 (E) dated 7th
PRESERVATION December 2015 (Thermal power plants) as amended from time to

time ) and connected to SPCB and CPCB online server and calibrate
these system from time to time according to equipment supplier
specification through labs recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

PPs Submission: Being Complied 19?3??025
Complying
The Project proponent shall regularly monitor ground water quality
WATER QUALITY at least twice a year (pre-and post-monsoon) at sufficient number of
9 MONITORING AND piezometers / sampling wells in the plant and adjacent area through
PRESERVATION lab recognized under Environment (Protection) Act,1986 and NABL

accredited laboratories.

PPs Submission: Being Complied Diate:
Regular monitoring is carried out of ground water quality and piezometer wells. The water level and 19/11/2025
Quality monitored is being done in the plant and adjacent area through NABL accredited lab.

Monitoring result attached as annexure 8.

o o g Sewage treatment plant shall be provided for treatment of domestic
10 i el i wastewater to meet the prescribed standards
PRESERVATION p n .
Addrass: TA Divigion, Ministry of Environment, Forest and Climate Change, FPage 5 of
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PPs Submission: Being Complied Date:
Sewage treatment plant is provided for treatment of domestic wastewater and met the prescribed ~ 19/11/2025
standards.

WATER QUALITY General drain and collection pit shall be provided for each stockpile
11 MONITORING AND to arrest the run-off in the event of heavy rains and to check the water
PRESERVATION pollution due to surface run off.
i g Date:
PPs Submission: Complied 19/11/2025

General drain and collection pit are provided.

WATER QUALITY ; : ; o
12 MONITORING AND . \‘N"al{:r .thtEir S}t'lﬂ]l be provided at the inlet to all unit processing in
PRESERVATION SO/ RRINRRE R,
; Date:
PPs Submission: Complicd 19/11/2025
Water meter is provided at inlet to all unit processing in the cement plant.
WATER QUALITY The project proponent shall make efforts to minimize water
13 MONITORING AND consumption in the cement plant complex by segregation of used
PRESERVATION water, practicing cascade use and by recycling treated water,
PPs Submission: Being Complied Date:
Efforts made to minimize water consumption in the cement plant complex by segregation of used 19/11/2025

water. Treated water is being used for greenbelt development and water sprinkle system.

Noise quality shall be monitored as per the prescribed Noise
Pollution (Regulation and control) Rules,2000 and report in this

" Noims Maniioring & Prevention regard shall be submitted to regional officer of the ministry as a part
of six-monthly compliance report.
PPs Submission: Being Complied Date:
Noise quality is being monitored as per the prescribed Noise Pollution (Regulation and control) 19/11/2025

Rules, 2000 and report is showing in Annexure 9.

ENERGY PRESERVATION e
15 MEASURES Waste heat recovery system shall be provided for kiln and cooler.
i Date:
PPs Submission: Compllcd 19/11/2025

13 MW Waste heat recovery system is provided.

The project proponent malkes efforts to achieve power consumption
ENERGY PRESERVATION less than 65 units/tonne for Portland pozzolona cement (PPC) and 85

16 MEASURES units/tonne for ordinary Portland cement (OPC) Production and
thermal energy consumption of 670 Kcal/kg of clinker.
Date:
PPs Submission: Agreed to Comply 19/11/2025

Will be complied.

ENERGY PRESERVATION _Prowdc solar power generation on roo.f tops of bl_.uldmgs, for so_lar
17 lite system for all common areas, streetlights, parking around project

MEASURES A
area and maintain the same regularly,
PPs Submission: Being Complied Date:
8.5 MW solar power generation is provided for all comimon areas, strectlights, parking around the 19/11/2025

project area and using solar power in plant utilization also.

Address: 1A Division, Ministry of Environment, Forest and Climate Change, Fage b of
briHices Pargavaran RBhawan  lor Banh NMaw Dalhi - 110002
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18 ENERGY PRESERVATION Provide the project proponent for LED lights in their offices and
MEASURES ) residential area.
T ’ Date:
PPs Submission: COlTlp].led 19/11/2025
LED lights is provided in offices and residential area.
19 ENERGY PRESERVATION Maximize the utilization of fly ash, slage and sweetener in cement
MEASURES blend as per BIS standards.
] ; . Date:
PPs Submission: Being Complied 19/11/2025
Utilization of fly ash is being used as per BIS standards.
20 ENERGY PRESERVATION Maximize utilization of alternate fuels and co-processing to achieve
MEASURES best practice norms.
. ) ] Date:
PPs Submission: Bemg COTﬂpl‘l&d 19/11/2025
We are using alternate fuels in Kiln for co-processing,.
21 WASTE MANAGEMENT Used refractories shall be recycled as for as possible.
: i Date:
PPs Submission: Being Complied 19/11/2025
Used refractories sent to recycler
22 WASTE MANAGEMENT uSIzltchen waste shall be composed or converted to biogas for further
y " Date:
PPs Submission: Being Complied 19/11/2025

Kitchen waste is using for making manure through Bio Composting plant

The Project proponent shall prepare GHG emissions inventory for
23 GREENBELT the plant and shall submit the programme for reduction of the same

including carbon sequestration by trees in the plant premises.

PPs Submission: Complied Date:
GHG emissions inventory study done by CII for the plant. and report has been sent to your good 27/11/2025
office.

Emergency preparedness plan based on the Hazard Identification
24 Human Health Environment and Risk Assessment (HIRA) and disaster management pant shall be

implemented.

PPs Submission: Complied Date:
Emergency preparedness plan based on the Hazard Identification and Risk Assessment (HIRA) and 19/11/2025

disaster management plan is implemented.

The project proponent shall be carry out heat stress analysis for the
25 Human Health Environment workman who work in high temperature work zone and provide
Personal Protective Equipment (PPE) as per norms of factory Act.

PPs Submission: Complied Date:
Personal Protective Equipment (PPE) is provided to work man as per norms of factory acts and heat ~~ 19/11/2025

stress analysis has been done.

26 Human Health Environment . ; e
regular basis and records maintained.

Occupational health surveillance of the workers shall be done on a

Addrass: TA Division, Ministry of Environment, Faorest ana Climate Change,
Yovrdiowe [l pvimsiaran Bhasuaan loe Rachy Masuw Dalil o 1100073
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PPs Submission: Being Complied Date:
Ocecupational health surveillance of the workers is being done on regular basis and records is 19/11/2025
maintained.

57 Corporate Environmental The project proponent shall comply with the provision contained in
Responsibility this Ministry’s OM vide F.No 22/65-2017-1A 111 dated 30.09.2020.

Date:
PPs Submission: Being Complied 19/11/2025

Complying

The company shall have a well Jaid down environmental policy
duly approve by the board of Directors. The environmental policy
should prescribe for standard operating procedures to have proper
checks and balances and to bring into focus any infringements

Corporate Environmental /deviation / violation of the environmental /forest/ wildlife norms
Responsibility fconditions. The company shall have defined system of reporting
infringements/ deviation /violation of the Environmental /forest
/wildlife norms /conditions and/or shareholders/stake holders. The
copy of board resolution in this regard shall be submitted to the
MoEF&CC as a part of six-monthly report.

28

_ Date:
PPs Submission: Complied 19/11/2025

UTCL have a well laid down environmental policy.

A separate Environment Cell both at the project and company head

29 Corporate Environmental quarter level, with qualified personnel shall be set up under the
Responsibility control of senior Executive, who will directly to the head of
organization.
PPs Submission: Complied Date:

The Environmental cell established and having suitable qualified personnel and facilities to carry our ~ 19/11/2025
overall environmental monitoring/ measurement and management activities.

The project proponent shall make public the environmental
clearance granted for their project along with the environmental
30 MISCELLANEOUS condition and safeguard at their cost by prominently advertising it at
least in two local newspapers of the district or state of which one
shall be displayed in project proponent website permanently

PPs Submission: Complied Dk
We have informed the public about the environmental clearance to our project through the 19/11/2025
advertisement in two newspapers (Hindustan and Times of India) dated 03.04.2021. Advertisement
photograph attached as Annexure 6.

The copy of environmental clearance shall be submitted by the
project proponents to the Head of local bodies, Panchayats and

31 MISCELLANEOUS Municipal Bodies in addition to relevant offices of the Government
who in turn has to display the same for 30 days from the date of
receipt.

PPs Submission: Complied Date:

Copy of environmental clearance letter has been submitted to Gram Panchayat, District Collector, 19/11/2025

Member Secretary, and regional officer UPPCB on dated 15.04.2021.

The Project proponent shall upload the status of compliance of the
32 MISCELLANEOUS stipulated Environmental conditions, including result of monitoring
data on their website and update the same on half —yearly basis.

Address: [A Division, Ministry of Environment, Forest and Climate Change, Page b of
indies Parvavaran Bhawan  Jor Baoh Naw Dallki - 1140005
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PPs Submission: Being Complied

EC compliance report with monitoring data is uploading at UTCL website and updating on half

yearly basis.

33 MISCELLANEOUS

PPs Submission: Being Complied

Ambient air quality and stack monitoring is being done on regular basis and displayed at main gate

Date:
19/11/2025

The Project proponent shall monitor criterial pollutant level namely;
PM 10, SO2, NOx (ambient levels as well as stack emissions) or
critical sectoral parameters, indicate for the projects and display the
same at a convenient location for disclosure to the public and put on
the website of the company.

Date:
19/11/2025

of plant and uploaded on website of the company. Monitoring Data shown in annexure 1 and 7.

34 MISCELLANEOUS

PPs Submission: Being Complied

The project proponent shall submit six monthly reports on the status
of the compliance of the stipulated environmental conditions on the
website of Ministry of Environment Forest and Climate Change at
environment clearance portal.

Date:
19/11/2025

Six monthly EC Compliance report reports is submitting at environment clearance portal.

35 MISCELLANEOUS

PPs Submission: Complied

Environmental statement report (in Form V) is submitted to the UP-State Pollution Control Board on

The project proponent shall submit the environmental statement for
cach financial year in Form —V to the concerned State Pollution
Control Board as Prescribed under the Environmental (Protection)
Rules, 1986, as amended subsequently and put on the website of the
company

Date:
19/11/2025

dated 09.09.2025 and uploaded at the website of the company.

36 MISCELLANEOUS

PPs Submission: Complied
Complied

37 MISCELLANEOUS

PPs Submission: Agreed to Comply
Will be complied

38 MISCELLANEOUS

PPs Submission: Agreed to Comply
Agreed

39 MISCELLANEOUS

The project proponent shall inform the regional office as well as the
Ministry, the date of financial closure and final approval of the
project by the concerned authorities, commencing the land
development work start of the production operation by the project.

Date:
19/11/2025

The project proponent abides by the commitments and
recommendations made in the EIA/EMP report, Commitment made
during public Hearing and also that during their presentation to the
Expert Appraisal Committee.

Date:
19/11/2025

No further expansion or modification in the plant shall be carried
out without prior approval of the ministry of Environment, Forest and
Climate Change (MOEF&CC).

Date:
19/11/2025

Concealing factual data or submission of false/ fabricated data may
result in revocation of the environmental clearance and attract action

Address: I Division, Ministry of Environment, Forest and Climate Change,

Page 9 of
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PPs Submission: Agreed to Comply
Noted

40 MISCELLANEOUS

PPs Submission: Agreed to Comply
Noted

41 MISCELLANEOUS

PPs Submission: Agreed to Comply
Noted

42 MISCELLANEOUS

PPs Submission: Agreed to Comply
Noted

43 MISCELLANEOUS
PPs Submission: Agreed to Comply
Noted

AIR QUALITY
44 MONITORING AND
PRESERVATION

PPs Submission: Being Complied

We have provided Covered transportation and conveying of ore, coal and other raw material to

under the provision of Environment (Protection) Act, 1986.

Date:
19/11/2025

The Ministry may revoke or suspend the clearance, if
implementation of any of the above conditions is not satisfactory.

Date:
19/11/2025

The ministry reserved the right to stipulated additional conditions if
found necessary. The company in a time bound manner shall
implement these conditions.

Date:
19/11/2025

The regional office of this ministry shall monitor compliance of the
stipulated conditions. The project authorities should extend full
cooperation to the officer (s) of the regional office by furnishing the
requisite data /information /monitoting reports.

Date:
19/11/2025

Any appeal against this EC shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under
section 16 of Nation Green Tribunal Act, 2010,

Date:
19/11/2025

The project proponent shall ensure covered transportation and
conveying of ore, coal and other raw material to prevent spillage and
dust generation; Use closed bulkers for carrying fly ash.

Date:
19/11/2025

prevent spillage and dust generation. Use closed bulkers is being used for carry ing fly ash.

Last Site Visit Report Date:

Additional Remarks:

Visit Remarks

N/A

Note: This acknowledgement is as per the details submitted by project proponent. In no way is this document to be
considered as conclusion on any action on the compliance of the project. This is strictly for the project proponent’s

reference purpose.
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Annexure - 1

. Sr:‘ aA

ULTRATECH CEMENT LIMITED
Dalla Cement Works

5-5

STACK MONITORING DATA

51 52| 83 | s4 57 S8 ) st
Stack Name Raw mill & Kiln m ‘g;';":: c;[:‘l";‘ i’;’:l’s' Raw mill & Kiln ﬁ;‘l’: g;:r: c;ei’l'l‘]':' CEP (30 MW)
Paranteter em | so2 [ wox | T | em | em | em | em | em | soz | wox | T | em | em | em | pm | soz | Nox | mg
Clinker Clinker

Std Limit (mg/N?) | 25 | 100 | w000 | 0125 | 25 | 25 25 25 25 | 100 | 00 | 0a25 | 25 15 25 25 | o0 | 4s0 | 003
Apr2s 186 | 000 | 496 | oom | 203 | 1o | 176 | 192 | 197 | eo0 | su | ooa | zo3 | zoz | 2z | 199 | 428 | 326 | o000
May-25 stop | stop | stop | stor | stop | stop | stop | 178 | 186 | 000 | su | o037 | 109 | 216 | 202 | 200 | 418 | 310 | 000
sun2s 176 | oo | 482 | o0ss | 206 | 175 | 189 | 169 | 192 | 000 | se3 | ooss | 188 | 194 | 218 | 23 | 44 | ;19 | oe0
Jul2s 182 a.o0o 4320 0.08S 21,50 164 179 182 187 0,00 544 0.048 19.6 %4 204 203 4210 2570 000
Aup-25 T I S ;00 ”Jijb.ﬂ o.mal 208 123 18.1 17.9 1922 000 563 0.046 184 2006 215 216 4350 3260 0.00
Sep-28 156 | 000 | s670 | ooss | wee | 177 | iex | 183 | 178 | ooo | s27 | ooss | 200 | 193 | 202 | stoe| stoe | sroe | stop
Minimum 17.6 0.00 432 0.055 199 169 17.6 169 178 0.00 511 0.037 15.4 184 202 19.9 418 87 0.00
Maximum 18.6 0.00 567 D085 215 193 18.9 192 19.7 .00 563 0048 0.3 216 218 216 435 326 0.00
Average 1806 | 000 |486.60| 007 | 2082 | 1774 | 1saz | 1s0s | 1887 | 000 |s38a7| oo | 1952 | 1992 | 2088 | 2080 | 42720 | 31560 | 000
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Annexure-2

ULTRATECH CEMENT LIMITED
Unit: Dalla Cement Works

Fig.2. Sweeping Machine
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Annexure-3
ULTRATECH CEMENT LIMITED
Unit: Dalla Cement Works
Closed conveyers for__transportation of matcrials____

A

Fig.1. Closed Belt Conveyor

Fig.2. Closed Belt Conveyor

111
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Annexure-4

ULTRATECH CEMENT LIMITED
Unit: Dalla Cement Works

Rainwater harvesting structure constructed in plant and colony.
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Annexure-5

ULTRATECH CEMENT LIMITED
Unit: Dalla Cement Works

s _.....Fr-"‘ a Teak, ey e W i | b ..._-__'-_-.4-,»,-,..- ey :;1:;1
Pic.3. Plantation in Plant

Pic.4. Plantation in P

Green belt development in Colony & Plant
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Annexure- 6

ULTRATECH CEMENT LIMITED
Unit: Dalla Cement Works

Information for public regarding Environmental Clearance through the advertisement in two newspapers
(Hindustan and Times of India) dated 03.04.2021.

THE TIMES OF INDIA
SATURDAY, APRIL 3, 2021 [m ﬁ.m - ETf(:TﬁE 03 SIDEIZ{]N |
..................... rad :
PUBLIC NOTICE — - -
Date: 01.04.2021 :
:t is fnformed to all that the project “Proposed Expansion of .
megrated Cement Piant- Clinker (2.0 to 3.5 MTPA), Cement (0.5 to : LTI
= |3.5 MTPR), CPP (27 to 30 MW) along with installation of WHRS (13 Rl m & 3@“1"5“"- O ey “ﬁaﬁ“ﬁm
MW} of M’s UltraTech Cewnent Limited (Unit - Dalla Cement Works)” AT, W Wﬂg oSl o G O\ 1011/500/2007-A 11
locelted at Village: Dalla (Keta), Tehsil: Obra (Erstwhile- Roberisgan], 30032021 3 a0 HERn. m‘% AHE T Uie )
District: Sonebhadra (Uttar Pradesh) has been accorded Environmental e e (B, i s o A v, feen dee (gEn
Clearance by the Ministry of Environment Forest and Climate Change, wivi) % vy dile W B e fR-ReR 20 as P
Govt. of India New Delhl vide their letter no.; J-11011/ 560/2007-1A.11 (1) =7 ufad), ¥ (05 W 95 P o o), Bl o wie (@ @
dated 30.03.2021. Copy of the above Environmental clearance letter is a0 WTdiE) W 13 ke THARYE 6w iy e
available with the office of Uttar Pradesh Pollution Control Board, il v o §) ey weedn wigf vy @) ol e wy
Lucknow and may also be seen al the website of Ministry of Frtzor- dd, Wl waeE - oA R & fay gusdr §
Environment Forest and Climate Changs, Govt. of India New Delhi o 99 T Wy R AR, NG WWR W §ER
NS ; Mis. UltraTech Cement Limited hwpsiatveshaen T ARG
l ‘ {Unit: Dalla Cement Wc{ics} i . o . | ’ Wmﬂﬁ)
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= Annexure-7
Ambicnt Air Quality Meonitoving
Lecation 1 (Near Main Gate ) [ Location 2 (Near CPF)
PM 2.5 FM 10 802 NOx co [ | PM 25 PM 10 502 NOx €0
Std Limit| 60 pg/m3 100 ppm3 80 pm3 Bl uglm3 2mgm3 | Std Limi| 60 jnafm3 100 ppfm3 H0 pig/m3 80) pgfm3 2 my/m3
Month | Min [ Max | Avg [Min | Max | Avg |[Min | Max | Avg | Min | Max | Avg |Min [Max | Avgl Month | Min | Max | Avg | Min Max [ Asg | Min |Max Avp | Min Max. Avg Min [Max | Avg
Apras 2532 | 4121 | 3545 | dd3| T2 3‘1. SH.75 | 6.15] 1296 | 973 | 1646 | 328 | 2396 | 0.93| 0.79| O.6R | Apeas | 2269 | 4185 | 3376 | 4363 | TO24[ STIT | Uda| [55) 1319 1496 | IR09 [ 21RR [ 0.54) 076 | 066
Mlay-25 239 | 453 | 3491|428 767 [61.19] 69| 143 [ 1054 142 | 34.60| 2278 | 0.52) (LR2| 067 | | Mmp25 | 262 | 431 | 3497 | 454 | T340 929 (640 127 994 | 132 | 282 | 2097 | 0.52[ 0.7% | 0.64
Tunas e | #97 [3021]525) 702 | a538) 71| 134 | 950 | 1B70| 3L | 2454 (057 08 ) 07 twds | 2730|465 | 37.10) 4820 766 | G223 | R4 [ 159 [1.54) 126 | 2500 1815 (053] 0.75| 0,65
e E] 254 | 365 | 308 [468| 728 |sss3| 61| 135 | 97 | 157 [ 299 | 2134 | 053 | 0.69] 0.6 suizs | 228 [ 3670|3108 | 416 | T03 | S400| S6 | 143 1002 105 [ 315 | 20.52 (051|065 | heD
Amg25 13 | 308 | z3ou|ars| g5 | 5241 |aan| 108 | 77w | 126 | 255 | w3 | 053|062 056] | Awets | 162 | 339 | 2081 385 | 627 | 50.55) 51 | 121 861 | 102 § 2260 | 1671 [ 0.52] 059 0.55
Bepts 3008 | 307 | 272 \439] 683 | s6as|ar0] 117 | s | 1380] 270 | 1995] 053] 0.65] 0.88] | sepers | 1900 3130 252 [ 41R | 652 | 5364 | 540|135 44 | 125 | 249 | 177 | 055] 069 0.61
[ Location 3 (Near Sccurity Tower) Location 4 { Near Estate Office)
PM 25 PM 10 502 NOx Co PM 25 FM 10 502 NOx Co
STD Limil 60 pg/m3 100 pg/m3 80 py/m B0 pa/m3 2mgm3 | Std Lim 60 pg/m3 100 pgm3 80 pzfmd A1l pigdm3 2 mpfmd
Month | Min | Max | Avg |Min | Man | Avg [Min | Max | Avg | Min | Max | Avg Min |Max| Avg| | Month| Min | Max | Avg | Min | Maz | Avg |Min (Max]| Avg | Min | Max | Avg | Min (Mox | Avg
w3 1841 3505 2670 | 35.7] 6684 | 5174592 1008 878 | 1745|2697 [ 2232 0.82) 0.75| 063 | | ape2s | 1706 | 3374 | 3533 | 3317 | GOOR [ 46.RE | 4.64( 94 | 721 [ 19 45 2106 1771 (053 [ 071 063
Bluy-25 25 | 403 | 2936 922] 657 | 5528 S7 0 118 | 201 | 149 | 2590 2039 | 05L) 0F | 062 | Meyas | 183 [ 394 | 2688 | 4050 614 | 505 | 65| LS Bud | 135 | 237 | 1906 0.52| 067 | 059
Jun2s 27| a0k | 3228 | gam|6s0| s3a | 532 s | ks3 | 1| 220 | 1731 050 | 068 059 | denes | 226 | 398 | 204 | 412 | 644 | 51T 43| 4| 62 | 125 | 197 | I6d [952] 041|056
hd2h 186 | 334 | 2700|379 603 | 47.4 |[530] 1080 796 | 94 | 206 1500 [ 0.50 | 037] 0.54] | swes | 174 | 3L [2406) 3T | SB2 | 4574 | 45| HO | 666 | 88 18.7 | 1341|051 | 0.55]| 053
A5 133 | 285 | 192 [353| 5790 | 4474 33 | 74 | 518 | B9 18.7 | 13,76 | 0.51 | 0.54 | 0.52| | amgas | 118 | 2500 V773 | 32,10 | 527 | 4059 3.1 | 6.7 | 4064 | 95 155 | 12.6 | BOL| BDL|BDL
paer 162 | 287 | 2264 [ 3R6| 615 | SO0E| 47 | 91 7.0 97 | 206 | 1544 | 0.53| 057| 0.55] | sep2s | 133 | 342 | 1909 34 541 |44.16] 5.0 | 8.5 689 [ 109 | 1RS | (489 052054 053
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ULTRATECH CEMENT LIMITED

Dalla Cement Works

The water level and Quality monitoring data of Pre- Monsoon, Monscon.

Ground Water Level Monitoring Report
Type of well '. Water Level (in meter)
S.No. Name of Locations (Open well / Bore Pre-Monsoon Post-Monsoon
well) (May-25) (October-2025)
1. Near Wagon Tippler Piezo well 10.75 6.7
2. Near Julgul Mine Office Piezo well 7.80 1.7
B Bagga Nalla Piezo well 9.91 6.0
4. Village - Telgurwa Open well 13.00 4.1
5: Village - Salai Banwa Open well 7.00 2.1
6. Village - Paraspani Open well 5.90 1.8
7 Village - Chopan Open well 14.90 10.2
8. Near CPP Piezo well 10.15 6.0
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Name of Locations & observed value- Pre - Monsoon

S. No. Parameters Units Village Village- Salai Village - Village - Village -
Obra Banwa Telgurwa | Paraspani | Chopan
1 pH - 7.73 7.65 771 7.65 7.81
2 Colour Hazen BDL BDL BDL BDL BDL
3 Turbidity NTU EDL BDL BDL BDL BDL
4 Conductivity uS/cm 667.0 786.0 976.0 584.0 815.0
5 Odour - Agreeable Agreeable Agreeable | Agreeable | Agreeable
6 ~ Taste . Agreeable Agreeable Agreeable | Agreeable | Agreeable
Total Hardness
7 As CaCO3 mg/l 249.0 304.0 376.0 151.0 341.0
8 Alkalinity mg/l 209.0 351.0 366.0 166.8 274.1
9 Chloride as Cl mg/l 74.02 66.56 136.94 93.16 61.64
N el I 402.0 519.0 641.0 382.0 565.0
i | Fluoride as F mg/l 0.29 0.46 0.55 0.57 0.79
12 Iron as Fe mg/l 0.62 0.27 0.51 0.77 0.24
13 Zink as Zn mg/l BDL BDL BDL BDL BDL
14 Copper as Cu mg/l BDL BDL BDL BDL BDL
15 Total Coliform MI(’]I\rin/llﬂ Absent L Absent Absent Absent Absent
Name of Locations & observed value- Post-Monsoon
S. No. Parameters Units Village Village- Salai Village - Village - Village -
Obra Banwa Telgurwa | Paraspani | Chopan
1 pH = 7.36 7.46 7.61 7.47 7.52
2 Colour Hazen BDL BDL BDL BDL BDL
3 Turbidity NTU BDL BDL BDL BDL BDL
4 Conductivity uS/cm 787.0 783.0 972.0 579.0 817.0
5 Odour - Agreeable Agreeable Agreeable | Agreeable | Apreeable
6 Taste - Agreeable Agreeable Agreeable | Agreeable | Agreeable
Total Hardness
7 As CaCO3 mg/l 250.0 301.0 371.0 148.0 342.0
8 Alkalinity mg/] 215.0 348.0 360.0 178.0 276.0
9 Chloride as Cl mg/] 75.10 64.9 33.59 91.34 61.90
10 |7 Otalsgl‘fdsgl"‘fd mg/1 399.0 516.0 649.0 376.0 576.0
11 Fluoride as F mg/l 0.26 0.46 0.54 0.54 0.77
12 Iron as Fe mg/1 0.59 0.23 0.51 0.76 0.20
13 ZinkasZn mg/l BDL BDL BDL BDL BDL
14 Copper as Cu mg/1 BDL BDL BDL BDL BDL
15 Total Coliform M%I:L{lm Absent Absent Absent Absent Absent
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Annexure-9

Ambient Noise Level Monitoring
Location 1 Location 2 Location 3 Location 4
Near Main Gate Near CPP Security Tower (Nr Pit) Near Estate Office
Day time ﬁ:ﬁ?: Day time z:lg:: Day time 2:2‘: Day time T:.f::
p"*““ﬁ(i’:;'LL;mits T 70 75 70 75 70 75 70
Apr-25 60.8 51.5 65.4 63.7 54.6 50.4 48.5 40.3
May-25 57.6 50.9 67.8 62.4 52.7 48.3 51.6 42.4
Jun-25 59.4 533 69.2 64.5 54.9 50.8 49.5 43.9
Jul-25 61.6 54.4 71.6 65.1 55.4 51.6 523 44.2
Aug-25 594 52.7 67.9 63.3 53.7 48.2 50.3 41.8
Sep-25 64.6 553 65.1 57.9 53.4 47.8 49.7 43.2
Minimum 57.6 50.9 65.1 57.9 52.7 47.8 48.5 40.3
Maximum 64.6 55.3 71.6 65.1 55.4 51.6 52.3 44.2
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DALLA CEMENT WORKS

01-02-2026 TO 28-02-2026

Weighment slip uploafWt. Slip Number|SUPPLIER NAME Truck/Wagon Number GRNETWT
22.02.2026 2401102714 BHUMI GREEN ENERGY ENVIROCARE LLP |UP51BT4971 44.140
06.02.2026 2401101343 BHUMI GREEN ENERGY ENVIROCARE LLP |UP52T9821 43.110
12.02.2026 2401101806 BHUMI GREEN ENERGY ENVIROCARE LLP BRO3GB9988 43.080
27.02.2026 2401103287 BHUMI GREEN ENERGY ENVIROCARE LLP BRO1GM8196 43.040
01.02.2026 2401101004 BHUMI GREEN ENERGY ENVIROCARE LLP HR58E2601 43.000
17.02.2026 2401102231 BHUMI GREEN ENERGY ENVIROCARE LLP UP41AT8553 42.990
12.02.2026 2401101797 BHUMI GREEN ENERGY ENVIROCARE LLP UP32XN4460 42.820
05.02.2026 2401101311 BHUMI GREEN ENERGY ENVIROCARE LLP |UP14HT6435 42.700
06.02.2026 2401101345 BHUMI GREEN ENERGY ENVIROCARE LLP UP41AT5004 42.580
11.02.2026 2401101755 BHUMI GREEN ENERGY ENVIROCARE LLP BR24GD3038 42.490
27.02.2026 2401103286 BHUMI GREEN ENERGY ENVIROCARE LLP RJ21GD7292 42.330
17.02.2026 2401102230 BHUMI GREEN ENERGY ENVIROCARE LLP [UP52T9821 42.250
17.02.2026 2401102191 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ32GD8909 42.130
03.02.2026 2401101170 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ52GA8127 42.080
14.02.2026 2401102072 BHUMI GREEN ENERGY ENVIROCARE LLP |[UP70LT6709 42.080
20.02.2026 2401102541 BHUMI GREEN ENERGY ENVIROCARE LLP |UP32XN4460 41.990
05.02.2026 2401101323 BHUMI GREEN ENERGY ENVIROCARE LLP |BR0O3GB9988 41.910
26.02.2026 2401103157 BHUMI GREEN ENERGY ENVIROCARE LLP |HR58E2601 41.850
05.02.2026 2401101342 BHUMI GREEN ENERGY ENVIROCARE LLP |UP41AT8553 41.770
12.02.2026 2401101910 BHUMI GREEN ENERGY ENVIROCARE LLP |UP95T4322 41.650
02.02.2026 2401101081 BHUMI GREEN ENERGY ENVIROCARE LLP |UP41AT9718 41.640
11.02.2026 2401101756 BHUMI GREEN ENERGY ENVIROCARE LLP |BR0O3GC1626 41.610
12.02.2026 2401101807 BHUMI GREEN ENERGY ENVIROCARE LLP RJ21GD7770 41.610
08.02.2026 2401101646 BHUMI GREEN ENERGY ENVIROCARE LLP UP79AT6147 41.600
22.02.2026 2401102664 BHUMI GREEN ENERGY ENVIROCARE LLP UP95T4322 41.600
16.02.2026 2401102227 BHUMI GREEN ENERGY ENVIROCARE LLP RJO9GES5858 41.530
02.02.2026 2401101051 BHUMI GREEN ENERGY ENVIROCARE LLP UP70LT6709 41.430
19.02.2026 2401102401 BHUMI GREEN ENERGY ENVIROCARE LLP |UP52AT4237 41.400
26.02.2026 2401103155 BHUMI GREEN ENERGY ENVIROCARE LLP |UP38T4195 41.390
05.02.2026 2401101349 BHUMI GREEN ENERGY ENVIROCARE LLP UP52AT4237 41.370
17.02.2026 2401102312 BHUMI GREEN ENERGY ENVIROCARE LLP |UP32RN1203 41.350
11.02.2026 2401101795 BHUMI GREEN ENERGY ENVIROCARE LLP |UP79AT5718 41.340
02.02.2026 2401101075 BHUMI GREEN ENERGY ENVIROCARE LLP |UP71AT9787 41.300
22.02.2026 2401102651 BHUMI GREEN ENERGY ENVIROCARE LLP |BR24GD3038 41.260
02.02.2026 2401101068 BHUMI GREEN ENERGY ENVIROCARE LLP |BRO3GC1626 41.160
12.02.2026 2401101817 BHUMI GREEN ENERGY ENVIROCARE LLP |UP38T4195 41.130
18.02.2026 2401102321 BHUMI GREEN ENERGY ENVIROCARE LLP |UP32XN3191 41.130
02.02.2026 2401101018 BHUMI GREEN ENERGY ENVIROCARE LLP |UP79AT9495 41.110
07.02.2026 2401101511 BHUMI GREEN ENERGY ENVIROCARE LLP |UP11AT9012 41.100
16.02.2026 2401102225 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ0O5GB9119 41.060
02.02.2026 2401101067 BHUMI GREEN ENERGY ENVIROCARE LLP |BR24GD3038 40.980
19.02.2026 2401102409 NAYARA ENTERPRISES BR28GB5769 40.860
06.02.2026 2401101347 BHUMI GREEN ENERGY ENVIROCARE LLP UP41AT9198 40.850
16.02.2026 2401102193 BHUMI GREEN ENERGY ENVIROCARE LLP BR28GB2180 40.840
20.02.2026 2401102569 BHUMI GREEN ENERGY ENVIROCARE LLP RJ06GD1993 40.810
28.02.2026 2401103330 BHUMI GREEN ENERGY ENVIROCARE LLP BRO3GB9772 40.770
09.02.2026 2401101718 BHUMI GREEN ENERGY ENVIROCARE LLP UP41AT6065 40.750
17.02.2026 2401102297 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ09GC0120 40.750
17.02.2026 2401102296 BHUMI GREEN ENERGY ENVIROCARE LLP |UP50DT9526 40.560
18.02.2026 2401102385 BHUMI GREEN ENERGY ENVIROCARE LLP RJ09GD1332 40.560
20.02.2026 2401102485 BHUMI GREEN ENERGY ENVIROCARE LLP |UP11AT9012 40.530
04.02.2026 2401101246 BHUMI GREEN ENERGY ENVIROCARE LLP |UP70NT3716 40.420
08.02.2026 2401101634 BHUMI GREEN ENERGY ENVIROCARE LLP |UP75BT8746 40.390
20.02.2026 2401102560 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ07GG6078 40.360
06.02.2026 2401101355 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ21GD7292 40.320
12.02.2026 2401101993 BHUMI GREEN ENERGY ENVIROCARE LLP |BR44GA6637 40.260
22.02.2026 2401102735 BHUMI GREEN ENERGY ENVIROCARE LLP |BR24GD2852 40.210
26.02.2026 2401103149 BHUMI GREEN ENERGY ENVIROCARE LLP |UP63AT4561 40.160
03.02.2026 2401101211 BHUMI GREEN ENERGY ENVIROCARE LLP |UP32XN4460 40.140
14.02.2026 2401102065 BHUMI GREEN ENERGY ENVIROCARE LLP |UP63AT4561 40.120
12.02.2026 2401101916 BHUMI GREEN ENERGY ENVIROCARE LLP |UP71AT9787 40.100
13.02.2026 2401102053 BHUMI GREEN ENERGY ENVIROCARE LLP |UP92T9631 40.080
13.02.2026 2401101919 BHUMI GREEN ENERGY ENVIROCARE LLP |RJ21GD7294 39.930
03.02.2026 2401101202 BHUMI GREEN ENERGY ENVIROCARE LLP UP95T4322 39.780
08.02.2026 2401101623 BHUMI GREEN ENERGY ENVIROCARE LLP UP32RN1203 39.590
21.02.2026 2401102564 NAYARA ENTERPRISES BR28GB0161 39.550
16.02.2026 2401102239 BHUMI GREEN ENERGY ENVIROCARE LLP HR58E1642 39.530
02.02.2026 2401101070 BHUMI GREEN ENERGY ENVIROCARE LLP RJ09GCO042 39.470
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36.
36.
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36.
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34.
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34.
34.
33.
33.
33.
33.
33.
33.
33.
33.
33.
32.
32.
32.
32.
31.
31.
31.
31.
31.
31.
30.
30.

280
220
220
870
830
540
380
300
270
130
120
090
940
930
870
840
650
490
380
370
270
190
160
020
920
880
690
650
560
410
220
150
130
000
800
780
580
220
170
160
120
040
010
000
720
720
720
560
430
330
190
180
110
940
780
760
680
620
600
400
340
180
240
130
050
030
920
860
730
350
110
080
580
520
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10.
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27.
27.
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23.
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27.
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27.
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21.
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26.
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06.
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03.
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02.
02.
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02.
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02.
02.
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02.
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02.
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02.
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02.
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2401101652
2401102045
2401101703
2401102620
2401102102
2401102163
2401102172
2401101782
2401101335
2401102483
2401102189
2401101753
2401101359
2401102165
2401101799
2401101341
2401101981
2401102320
2401101866
2401101854
2401102103
2401102020
2401101346
2401101853
2401101655
2401101851
2401101105
2401101534
2401102660
2401101128
2401101769
2401101771
2401101125
2401103332
2401102529
2401101061
2401102667
2401103204
2401103205
2401103371
2401101956
2401102668
2401102801
2401103104
2401103229
2401102581
2401101381
2401102845
2401102066
2401101207
2401103288
2401101595
2401103061
2401102762
2401102683
2401103208
2401102048
2401101550
2401103060
2401101241
2401102459
2401101790
2401103209
2401102487
2401101477
2401102730
2401101843
2401101161
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GLOBAL CARE
BHUMI GREEN
GLOBAL CARE
BHUMI GREEN
BHUMI GREEN
GLOBAL CARE
GLOBAL CARE
GLOBAL CARE
GLOBAL CARE
GLOBAL CARE
BHUMI GREEN
BHUMI GREEN
GLOBAL CARE
GLOBAL CARE

AND WASTE SOLUTION
ENERGY ENVIROCARE LLP
AND WASTE SOLUTION
ENERGY ENVIROCARE LLP
ENERGY ENVIROCARE LLP
AND WASTE SOLUTION
AND WASTE SOLUTION
AND WASTE SOLUTION
AND WASTE SOLUTION
AND WASTE SOLUTION
ENERGY ENVIROCARE LLP
ENERGY ENVIROCARE LLP
AND WASTE SOLUTION
AND WASTE SOLUTION

NAYARA E
NAYARA E

NTERPRISES
NTERPRISES

BHUMI GREEN ENERGY ENVIROCARE LLP

NAYARA E

NTERPRISES

CITADEL ISWM PROJECT SINGRAULI PVT

NAYARA E

NTERPRISES

GLOBAL CARE AND WASTE SOLUTION
GLOBAL CARE AND WASTE SOLUTION
CITADEL ISWM PROJECT SINGRAULI PVT
GLOBAL CARE AND WASTE SOLUTION
BHUMI GREEN ENERGY ENVIROCARE
KALIKA RECYCLOVATIONS PRIVATE
BHUMI GREEN ENERGY ENVIROCARE
BHUMI GREEN ENERGY ENVIROCARE
KALIKA RECYCLOVATIONS PRIVATE
SANGAM MEDISERVE PRIVATE LIMITED
INDUSTRIES LIMITED
INDUSTRIES LIMITED
INDUSTRIES LIMITED
INDUSTRIES LIMITED
WELLNESS COMPANY
INDUSTRIES LIMITED

HINDALCO
HINDALCO
HINDALCO
HINDALCO
HIMALAYA
HINDALCO
NIZAMUDD

IN & SONS

HINDALCO INDUSTRIES LIMITED
HINDALCO INDUSTRIES LIMITED
HINDALCO INDUSTRIES LIMITED
SANGAM MEDISERVE PRIVATE LIMITED
HINDALCO INDUSTRIES LIMITED
HINDALCO INDUSTRIES LIMITED
HINDALCO INDUSTRIES LIMITED

GRASIM INDUSTRIES LTD
GRASIM INDUSTRIES LTD

NANDANI
NANDANI
NANDANT
NANDANT
NANDANT
NANDANT
NANDANT
NANDANI
NANDANI
NANDANI
NANDANI
NANDANI
NANDANI
NANDANT
NANDANTI
NANDANI
NANDANI
NANDANI
DHARTIE

NTPC LIM
NTPC LIM

ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES
ENTERPRISES

LLP
LIMIT
LLP
LLP
LIMIT

FIRST CYCLE PRIVATE LIMITED
GRASIM INDUSTRIES LIMITED
GRASIM INDUSTRIES LIMITED

ITED
ITED

UP64AT5207
UP64AT4067
UP64CT2667
JHO2AJ6272
JHO3AN5130
UP64AT4092
BR24GB8081
UP64AT4032
UP64AT8888
JH14M9229

UP41AT3892
UP14HT6435
CG15DK9868
CG15AC6293
UP65HT0408
CG04PHO564
UP41AT3892
BR28GB0161
UP64AT4142
BR28GB0160
CG15AC3990
UP65CT2245
UP64AT4142
CG04LM0338
JH19A8708

WB33E5169

JHO2AH0912
HR62A9913

UP54T9862

UP70FT0020
UP64AT4919
UP64AT4919
UP64AT6902
UP64AT4823
WB23M1852

UP64AT4823
UP64T2425

UP64AT6902
UP64AT4919
UP64AT6902
UP70ET2000
UP64AT6902
UP64AT3360
CG04PHO563
UP50DT6880
UP50DT6880
UP84AT5736
UP84AT8597
UP84AT8597
UP84BT5332
UP84BT0261
UP84AT3258
UP74AT1189
UP84AT3431
UP84BT5332
UP84BT0261
UP82AT7415
UP84BT0261
UP82AT7415
UP82AT4993
UP84AT2675
UP84AT3258
UP84AT3258
UP84BT1588
UP72AT5228
UP64AT4919
UP64AT4919
MP66H1143

MP66H1143

30.
30.
30.
30.
30.
30.
30.
29.
29.
29.
29.
28.
28.
28.
28.
28.
27.
27.
26.
25.
25.
24.
24.
24.
23.
23.
22.
22.
20.
13.
12.

12

11.
11.
11.
10.
10.
10.
10.
10.
10.
10.

0121

490
470
430
410
300
140
880
350
340
280
950
860
730
720
680
850
230
210
640
210
960
480
250
870
210
760
610
310
700
430
.410
830
480
180
970
940
930
500
300
300
050
.820
.690
.140
.730
.470
.350
.300
.270
.250
.230
.220
.160
.080
.030
.010
.970
.930
.860
.800
.780
.680
.580
.460
.740
.600
.810
.230
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UltraTech Cement Limited Unit Dalla Cement Works

Date Line 01 Coal Consumption [Line 02 Coal Consumption AFR consumption
01-02-2026 174 485 87.4
02-02-2026 223 525 87.1
03-02-2026 193 406 85.4
04-02-2026 193 583 161.4
05-02-2026 207 476 102.4
06-02-2026 204 577 223.6
07-02-2026 212 580 205.6
08-02-2026 240 576 240.4
09-02-2026 233 555 96.1
10-02-2026 240 521 91.4
11-02-2026 266 588 190.0
12-02-2026 265 594 244.7
13-02-2026 276 559 211.5
14-02-2026 288 513 241.0
15-02-2026 283 639 215.1
16-02-2026 288 623 231.5
17-02-2026 287 501 246.2
18-02-2026 288 554 246.6
19-02-2026 291 579 271.9
20-02-2026 245 591 293.6
21-02-2026 287 592 242.7
22-02-2026 288 563 200.8
23-02-2026 286 601 199.2
24-02-2026 293 593 216.2
25-02-2026 274 535 187.9
26-02-2026 278 558 250.5
27-02-2026 327 555 275.6
28-02-2026 128 574 262.9

7058 15596
Total 22654 5609
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~ SURYA PRAKASH MISHRA

‘Plaintiff /Appellants/.

- Petitioner/Complainant

| ””UL}%&AST%‘%H'CEM’ENTPA'-'-'A*UN'-T:& ORS. ' ' Defendant/Respordent’
- I e 0 Accused
whom- * ‘these present - shall' come | that Tiwe -
wf Bomay. Chau . the above named Ly ofly eany
= do hert:g' appoint {herein after called. th dvocate/s) fo-be my/our: Advocate in the above

"-nozed_case&aﬁihoﬁ_ze: = e
- Mr.Pradecp Misra, Mr. Daleep Dhyani, Advocates,
. 138, New Lawyers Chamber, Supreme Conrt of Tindis,
Lo New Delhi, Ph. :011-23070011, Mob. 98102525 8, 9811079721 3
* To uct, appéat and plead in the above-noted case in this Court or.ipany other Court in which
~the same may be tried-or heard and also it the appellate Coust including High Court sibjectto .

KNOW.  ALL . to

- payment of fees separately for each Court by me/ us. =~ - .. v, L L
- To sign, file'veiify-and present pleadings, appedls cross objections or petitions for execution
. 1eview, revision; ‘withdravwal; compromise or «other petitions:or. affidavits oz other documents
- ‘g5 may be dSemed necessary or proper Tor the prosecution of the said case in a ts stages..
- To file and take back documents to-admit and/or deny the documents of opposite party, -
~ To withdraw or compromise the said case or submit to arbitration any differences or disputes - -
. that may arise touching 6f in any marmer relating to the said case, e
To take-'exeé.l'iﬁ{)ﬂpf{}ceé&ings. TR

~ - To deposil, draw-and: receive moriey, chequés; cash and grant teceipts- thereof and to. do all
other actsiand things which may be necessary to be done for the progress and in the course of
the prosecution‘of the said case, R o .
To appoint and instruét any:other Legal Practitioner, suthorizing hini to- exercise the power
and-authofity hereby conferred upon the:Advocate whenever he'may think it to do so-and to
sign the Power'of Aftorney on my/our behalf, . e .
AND JWe the undersigned-do hereliy agree to ratify artd--confirm alt-acts. done by the.
Advocate or his substituté in the matter as my/our own acts, as if done by niefus {6:all intents
and purposes. et IR R
AND I/%e yndertake that I/ we or my /our duly authorized agent would‘appear in the Court:
on eil hearings and will inform the Advocates for appearance when'the case is called, .
AND I'Awe undersigned do hereby agree not to hold the advocate of his substitute responsible
for the result of the said case. The adjournment costs- whenever drdcred by the Coiet shall be
- of the Advocate Whigh he shall recetve and retsin himself. T

<AND T five the undersigned do hereby:agree that in the event of the whble or part of the fee

' agreed by me/us to be paid to (he Advocate remaining unpaid he shall be entitled to withdraw
from- the prosecution of the said case until the same is paid.up. The fee settled is only for the

e Court. /'We hereby agree that-once the fec is paid. Jwe will niot be
entitied for the refond of the same in gny case whatsoever. If the case lasts for more thez-three

years, the. advocate shall be entitled for.additional fee equivalent to half of the agreed fee for

every addition three years or part theteof.,

- IN ;:W'I'I'NES_;S-WHEI%EOF_W& do hereunte sel iny four hggdffo:tﬁ.cse prescﬁts the cotitents
- of which have been understood by mefus on this __ .30day of 3. 267 .

(bject to the terms of fees.

(PRADEEP MISRAYDALEEP DHYAND _ . . ient :
Advocate Advocate (D435/01) Sy ~Anuj Kumar Chaubey
S o T e i i . Law Officer<]

: ADVOL — U.P. Pollution Control Board
_ Lucknow
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